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IN THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
IN
Original Application No. 802 of 2024 (PB)

IN THE MATTER OF: -

Anand Hooda ...Applicant
Versus

Haryana State Pollution Control Board ...Respondent(s)

REPLY AFFIDAVIT ON BEHALF OF RESPONDENT NO.10,
MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE
CHANGE

MOST RESPECTFULLY SHOWETH: -

[, Vimal Kumar Hatwal, working as Scientist “E” in the office of the Ministry
of Environment, Forest & Climate Change, at Indira Paryavaran Bhavan Jor Bagh
Road, Aliganj New Delhi-110003, the deponent herein does hereby solemnly affirm

and state on oath as under: -

1. ThatIam duly authorized and competent to swear the present reply affidavit on behalf

of Ministry of Environment, Forest and Climate Change (hereinafter referred as

M.QEFCC)

S 2\
RV/2g I}a?tzbfhe contents of the application, unless specifically admitted, are denied to the

[-J s
/
’ "‘4‘7‘_) (>

‘!\,’Q_‘ﬁ: the instant reply is being filed by the Answering Respondent without prejudice

to his right to file a fuller and more detailed reply at a later stage, if so necessary.
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4. That the applicant in the instant application alleges that private respondent units
manufacturing formaldehyde are operating in Yamuna Nagar without obtaining any
environmental clearance and in violation of the law. The Applicant prays before the
Hon’ble Tribunal to direct the Respondent to submit a report on the present status of
whether the errant manufacturing units in the State of Haryana have applied for the
necessary Environmental Clearance in terms of EIA notification S.0. 1533 dated
14.09.2006. Further, the Applicant prays for the closure of units operating without
Environmental Clearance and the closure of units that have expanded their
manufacturing capacity without prior CTE as mandated in the notification of the

Ministry of Environment, Forest, and Climate Change.

5. That it is humbly submitted that the Answering Respondent in exercise of the powers
conferred by Section 3 of the Environment (Protection) Act, 1986 read with clause (d)
of sub-rule (3) of rule 5 of the Environment (Protection) Rules, 1986, had notified the
Environment Impact Assessment Notification, 2006 on 14.09.2006, (hereinafter
referred to as the “EIA Notification, 2006”") with its subsequent amendments. A Copy

0of S.0.1533 (E) dated 14.09.2006 is annexed as Annexure R10/1.

6. It is respectfully submitted that, under the provision of the EIA Notification, 2006,
construction of new projects or activities or the expansion or modernization of existing
projects or activities listed in the schedule annexed to the said notification entailing
capacity addition with change in process and or technology shall be undertaken in any
part of India, as applicable, only after receipt of the prior environment clearance from
the Central Government or by the State Level Environment Impact Assessment
Authority (“SEIAA”), as the case may be. Furthermore, it is submitted that SEIAA is

duly constituted by the Central Government pursuant to sub-section (3) of Section 3
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7. The EIA Notification, 2006, in Paragraph 7, stipulates four stages in the process of
obtaining Environmental Clearance. Stage (1) is ‘Screening’, wherein the Expert
Appraisal Committee or the State Expert Appraisal Committee takes the decision
whether or not Environmental Impact Assessment Report has to be prepared for the
proposed projects. Stage (2) is ‘Scoping’, wherein the Expert Appraisal Committee for
category ‘A’ projects and the State Expert Appraisal Committee for category ‘B’
projects determines detailed and comprehensive Terms of Reference addressing all
relevant environmental concerns for the preparation of an EIA Report in respect of the
proposed project or activity for which the prior environmental clearance is sought.
Stage (3) relates to public consultation and has two components- (i) a ‘Public-hearing’,
which is conducted by the concerned State Pollution Control Board at the project site
or in its close proximity, explaining all possible environment impacts and measures
proposed in EMP; and (ii) obtaining written responses from other concerned persons
who have a plausible stake in the environment aspects of the project or activity. Lastly,
Stage (4) relates to appraisal of the project, wherein the detailed scrutiny by the EAC
or the SEAC of the application and other documents, like the final EIA Report and
outcome of public consultations relating including public hearing proceedings,
submitted by the Project Proponent to regulatory authority concerned for grant of

environment clearance, is conducted.

8. It is respectfully submitted that under the provisions of the EIA Notification, 2006, the
manufacturing of Formaldehyde requires a prior Environment Clearance under

category 'A' of item 5(f) ‘Synthetic organic chemicals industry’ which is as following:

LIST OF PROJECTS OR ACTIVITIES REQUIRING PRIOR

s
\
i

-4 CJ\"V RONMENTAL CLEARANCE
S i .“\
R i\
5 L;"{_:';‘\ Project or Activity Category with | Conditions if any
- \'{“" threshold limit
\ 4




412

5(f) | Synthetic organic | Located out | (i)Located | General as well as
chemicals industry | iqe the | in a | specific conditions
(dyes & dye . .
intermediates:  bulk notified notified shall apply.

9
d d | industrial industrial ) )
g russ . an Small units: with
intermediates area/ estate | area/ _
excluding water consumption
. except small | estate.
drug  formulations; <25 cu mt per day,
i . | units as

synfhetlc rubber.s, fuel consumption
basic organic | defined in

: <25 TPD and not
chemlca.lls, othe.r column (5) | (i)Small '
synthetic organic ) covered in the

. units  as
chemicals and " | category of MAH
chemical defined in _
intermediates) el units as per the

Management,
)

Storage and Import
of Hazardous
Chemical  Rules,
1989.

9. That, Hon'ble National Green Tribunal vide order dated 30.08.2024, in Original
Application No. 802 0f 2023 (PB) in the matter of Anand Hooda Versus Haryana State
Pollution Control Board impleaded the Ministry of Environment, Forest and Climate
Change (MoEF&CC) and the State Environment Impact Assessment Authority
(SEIAA), as Respondents in this Original Application.

10. It is submitted that in compliance with the Hon'ble National Green Tribunal directions,
the answering Respondent issued a letter dated 06.11.2024 to the Haryana State
Pollution Control Board (hereinafter referred to as “HSPCB”) seeking the status of
formaldehyde manufacturing units in Yamuna Nagar, Haryana. In response, the
HSPCB, through a letter dated 12.11.2024, reported that approximately 12

formaldehyde manufacturing units are operating in Yamuna Nagar, all of which have

g ,~11 are required to obtain environmental clearance (EC) under the EIA
/}f </‘at10n 2006. Of these 11 units, only 3 have obtained EC, while the remaining 8
«operatmg without it. A copy of the Letter dated 06.11.2024 and 12.11.2024 are

annexed herewith as Annexure- R10/2 and Annexure- R10/3.
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The answering respondent further submits that the HSPCB stated that out of 8
remaining Units requiring EC as above, among these, five units fall under Category
‘A’ projects, which are appraised by the Expert Appraisal Committee (EAC), while
the remaining three units fall under Category ‘B’ projects, which are appraised by the
State Expert Appraisal Committee (SEAC), Haryana. Furthermore, it is imperative to
highlight that 7 out of these 8 units were previously parties to Civil Appeal No. 2881
of 2021, which is currently pending before the Hon’ble Supreme Court. A brief
background of the aforementioned case has been elaborated in the submissions below.
That in the matter of C.A no. 2881 of 2021 titled as M/s Neetu Solvents Versus Vineet
Nagar & Ors, the appellants challenge the Hon’ble National Green Tribunal's order
dated 03.06.2021 in O.A. No. 287 of 2020, titled Dastak NGO vs. Synochem
Industries, the Tribunal held the view that without prior EC the units cannot be allowed
to operate., the Tribunal held the view that without prior EC the units cannot be
allowed to operate. The relevant portion of the said order is reproduced below for ease

of reference:

7. 1t is clear from the stand of the State itself that prior EC is
required under EIA Notification dated 14.09.2006 (Entry 5(f) of
the Schedule. Once it is so there is no justification to permit
Sfunction of such units in violation of mandate of law. In Alembic
Chemicals v Rohit Prajapati & Ors., 2020 SCC Online 347, the
Hon’ble Supreme Court has made it clear that prior EC
requirement cannot be dispensed with. While it is true that having
regard to the fact situation therein particularly grant of EC later,

the units were not closed and instead were required to pay
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has no power to exempt the requirement of prior EC or to allow
the units to function without EC on payment of compensation.
Same view has been taken in O.A. No. 840/2019, Ayush Garg v.

UOI & Ors. which has been dealt with by a separate order today.

That the aforesaid order of National Green Tribunal was put to challenge before the
Hon’ble Supreme Court in the main matter of the C.A no. 2881 of 2021 titled as M/s
Neetu Solvents Versus Vineet Nagar & Ors. It is further stated that vide order dated
30.07.2021, the Supreme Court granted an interim stay on the operation of the NGT’s
order. The Hon’ble Supreme Court also clarified that its interim order would not
obstruct the processing and issuance of requisite permits and clearances. A copy of
the order dated 03.06.2021 and 30.07.2021 is annexed herewith as annexure no

R10/4 and R10/5 respectively.

It is further informed that the answering Ministry has issued SOP, vide an OM dated
07.07.2021, for appraisal of projects for grant of ToR/Environmental Clearance,
which have started the work on site, expanded the production beyond the limit of
Environmental Clearance, or changed the product mix without obtaining prior
Environmental Clearance under the Environment Impact Assessment (EIA)
Notification, 2006. As per the above said SOP, in cases of violation, action is to be
taken against the project proponent by the respective State Government or the State

Pollution Control Board under the provisions of the Environment (Protection) Act,

1986 and further, no consent to operate or occupancy certificate (for the violation
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Ministry issued the OM dated 08.01.2024. It is imperative to state that as the matter
remains sub judice before the Hon'ble Supreme Court, no action has been taken on
violation cases. A copy OM dated 08.01.2024 is annexed here as Annexure-
R10/6.

14. That in view of the aforementioned facts and circumstances, it is most humbly prayed
that this Hon’ble Court may kindly be pleased to pass such order(s) or direction(s) as

the court may deem fit and necessary in the interest of justice.

Sf. fawa gaR gear/or. \
vm-\vﬁaa—)\l,‘

Member Secretary,
ggfawol, g9 w4d .
M/o Environment,Forest an

Sove. of InaIyE BONENT

VERIFICATION

R\ Verified at New Delhi on this 5" day of December, 2024 that the contents of
this affidavit based on official record(s) maintained and information available in the
office are true and correct, no part of it is false and nothing has been concealed there

from.
Sf. e FAR gear/Dr. Vimal Kumar Hatwal
W e Ssnfre g’
Member Secretary, Scientist-'E'
qaiaRol, a9 vd srerary afRads wsirera
M/o Environment,Forest and @Nmate Change
WIS WALWDBIY

Govt. of India, N hi

\}

DEPONENT
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| 1067) ¥ fooelt, gEafaar, famear 14, 2006 /978 23, 1928
No. 1067] NEW DELHI, THURSDAY, SEPTEMBER 14, 2006/BHADRA 23, 1928

e 3 J v
e
7§ feeelt, 14 faamiy, 2006 |
WL, 1533( A), — DRI WHR T D=y WOR G T WOHR U1 Gdfta do ISa8= e
@ T W R Reg ST aI@ W a1 W g Y e e Rt siwwn g
St @ waivorT B forg waitaRor (@ivemr) PR, 1086 @ AT 3 ) SR (3) B T W
Afiee g 18 W, 2006 B sHifeE IR wfaRer AR o aifdega ¥ AR wfva & sl
B YTIR W q@ 4 gaiawin sl afifafed adt & ol & wwa @ Rl wmr A, @
uRarse W fareal U W 5w AgEr @ A W owen Suaffia S wem waiaRefiy
el ¢ rer aRelroral R @ R o ot o wiv Al s R
SR @ & R, T (dam) e, 1086 @ Fran s &SI (3) b o g e
ARGAN MR & AOYF, IRV, AN 2, Ws 3, SUEE (i) ¥, H0M0 Vo 1324(37), @ 15
Rctar, 2005 gy wilia @1 o o Rret 9 ooft arfdaal 9, Ree 99 wnfaa 29 @ dwraen
SO ar A, e I e o siafde & gt s @) aii S B Sude &
T off, s 1 2 arafy @ e anAw s A M Ry T A ; |
MR et srfergE= @) Wi 15 RHeay, 2005 B WA B SUHEl By & 7TE off
aiv e SfeRad o ARREET & wae A S| @ omial sk ged W B W 3

e W N R & form & | ;
: o Sf. fawa AR geare/or. Vimal Kumar Hatwal
2900 G1/2006 8)] waRa wfea sy §
Membef \Secretary, Scientist-'E' -
gafazor, Rad= w5

M/a Envianment¥grest and Climate Change

h v -'-T‘ <
Govyﬁ New Delhi .
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THE GAZETTE OF INDIA : EXTRAORDINARY [Paxr II—SEc. 3(ii)]

A, I DR WHR, yataw (Gvr) frw, 1986 @ g 5 @ safrw (3) & ds (9) &
wrgu%aw?am(“«'m)srféﬁm 1986 @ Gy 3 B Iumr (1) 3R ITER (2) D @ (V) g
n&amwmm&@,aﬂ?arﬁﬂamﬁoman.so(ai),mwm, 1994 @ T aral
@ g sfmpia B gy, R W aftseaor & qd Rear @ a1 @y @ ala R w8 a
e &< & 5 5w @) arfiRe ¥ ), g uRaeEnalt @ frareardt o sifda wfmtor @ g
g o orgd ¥ weftag e el @ Rrarbendt w1 R a1 agfrevon sk
3R 1 grenfied # oRadw wfeg emar § wRadT FW §C wxa @ e 9 A, gefRf, S
WRHTR R U1 5% JAfeRga & 5 g0 vear fftfde sfivm & R so afifrm o a3 &

' @1 TR WIR @S ok e e e Wi & |
el DT WRER BRI IR W A T I wx gafanop warera fFeiRor gremver gRr qd watawor
e & gear & fear s |

2. T4 yafavofia sy @ shend ($.0.) -

rsfoess Aol a1 el & R, TR S g S ) T T @
ferar, B WRETor B a1 4 AR B W g4 9o oA F wert @’ B ot A ardl R
& forg wafa Rfrars e @, Ry oyt # ‘o @ oiia o ara fiwdl @ fag st o
qEER] Htg GRER A galaver el o dErer wE w1 g SR UoT WR W I qgTavr Gt
fFreriRor miftrevor et T 8, gd watavoia st enifdr Enft ST aRaiern a1 ey s s
Gl & |

(i) =¥ SR o SrTdt # Yetag Wi % aRdoETg @ frarway

() =@ sftwgET o s F geeg fRemm oRarsmelt o1 frarsand @, ddfm aF
@& fow sl yRarsrelt o1 frareand & fag o favar a1 smgatever & ggard
gyl # & g arfrman diemelt B R S o § evwan ¥ uRads wita R @

sgfrastmer |
(i) fafafde W @ o¥ st o whnfor faft faerma fafmioreat gfae # sang fason
F 8 ufadq |
3. T W vataer weree Pafor e (1) B8 wow R gaieRer g P

snferapor, Ry S g TraTd TSeTEYY wEl TN ¥ B SRR G WiaRor ([ SR,
1986 @ U 3 @ JuuTw (3) B Sl feT fem Smom Rl 9 wew @9 s skl
Feger 3N UF WeRA-lHd, T90 URER A1 Gt W ol s g g A e s |
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[ MPT 11 —808 3(ii) ] I &1 IS : TR

() vew-uRE ARG I WRER A W IS O B S GRrerd 8 o gt
faferat ¥ wRfa & |

(@) o A W W @ g @ Rl d o g arftgEe @ uRfise VIA & ¢ e
HEE B g B B | ' .

(@) e SwN (@) § Riffe wawl § § @ e St et e P s e
B, THLATERY BT ez B |

(5) I BN I WY IS FEraT Ui (3) A Sur (4) # Pifdse wawdl v smner & A
@ B WHR B ofE B R Bl e A D i il § de T @ flaw g
sftrgET @ sl @ fog gagamgee & vy witiexer & w0 § wifed Bl |

(6) IR vcur wowr iR oremer @ (MRAFPRT B BT THR GR TSd DA areh AfRgET B
sepTer Y AT &) A aul o Prre verafy @ |

(7) - ywdengey @ wit Rfeay vewa F B o st dow A faw S |
4. e iR el w1 werifeor o
(i) ¥t aRarsAY a1 frardeny qera: & wani § yadffea & gat @t iR ot w”
werd HTETT B e T 3R #a wawed iR wrpfae den wifa T e
R MR F | _
() oo A v @ e A iR W aRareel a1 Rrarmard, Rs st
faemm aRarerTel a1 frarmardl @ fvar o syf@tewor qor I fsor A
uRad Wi & & Ry, 50 A & waoEl @ frg Bl e g
F AM areht freft fadws sifwaw wftfy @ RreRel w® e @R § gata ok
g9 WATAd ¥ qd vatarer Ry iR @ef
(i)  orggEr # WAt ‘W @& w0 A wffoa wft uRarermelt @ feareand, forid skt
2 B QU (ii) # R e wRaEe a1 Rrarwarnd o R i
smyfrater a1 U 2 & SN (i) A aenfafifde Sar e 7 aRadd off €
forg Foredt 3 wfdfora =8t & o arguAl & MifYua @t w1 armor widl & g &=
& woude Iouds wafaer warer Peton s § qd afaoia sy
a{ﬁf@laz‘nﬁImmwmﬁﬁm,w'sws@?{ﬂmﬁn%aaﬁmﬁwﬂ
Rl wou T W T TR RAE e AR (qdd) @ RieRe o
amRa B | gEdangyy W w9 @ fda vasanduy a1 vaseR @t arqufRRf
¥, 08 syt uRdre st @y v e ;

10
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o THE GAZLITE OF INDIA : EXTRAORDINARY [PART [I—SEC. 3(ii)]

5. whitr, R i siiderm WY - Pd WaR @ WR W 98 RNy s abihy

SR XIS AT A W W ST Qvg sifwer wiify (R gl gud g el ol qaduet
HEN T B) HHY: WA w3 ot ~w” uRaversit o fharaendl & whif, fARIRer &R srider

HEM | Sy ol TS Ui A g WA § wH § BE TP 4] dod anll |

(@) S @ g aRfee VI & sireft | s o g roudE WK R TeEUE &7
T Waferd or VRGN A7 WH USUErE YATed & quad N GH e gigd 16

fopar srem |

@) AET AR, W o WRBR A1 G IoadE gurd @ gd wwnfy @ et
R ok @ & wroll A g W Sfde o a1 Wy TeE @ I Ue gagwi

F1 IS @Y Qi

(M el afmert G ok wow faRdwst siiwera Wiy &9 af @ srafy @ fog wfda
@t oot |

(m W g sirees aftfa etk o fadmst oriwe WY @ mliga wew 9w
afRear o e gwman & gda § Rrad fay qd yafewfa semfy @il 18 2 @
TEN @& o AEN B a1 ieed © waoMl @ fau anded @ St e @
forg enmawu® Wl A0, &9 § o9 w1a T & qd gaem &

()  REwg sfwad afdf o o fRdws sied aftfy dgae ol @ Reka w®
P AN | 3w gAE A d werfd @ @ g sen 3R gl @l e
urft & W agEa &7 AR HET SIem

6. yd watarefta ammafyy @ forg sndew ($f) o it sl § watawofta smmafy whm @ ferg
BTE ARG, RGN SRy urEa @ fae R omdeT WERa € ondes g Wi W e
wfmio fEameny o affi ah dnd & wy @ yd, qdfdia e (vrell) @ ggee @ ugan R
2 e ear 8 o A gl gud Wer wey 1 iR SRS WY 16 W fBar Seen | snded, SWd
Rz, o afRirsrmal M o gl ® 7E 8) & AWA F IRT 1 3R SRS I 1®
d b IR gd rern R Burd @ g Ry, gd werar RAE @ M w® aron Qo @ s

s s Wy e |
7. (i) 8 uRadrwil @ R g wafavolta semf ($8) s & s o 8 aRarEe @ g

qargeeitn cresile gfar A yirecr aR wwd gEfase @1 Rl @ @l g aiftE W e

Seniragfti R amdl # | Tl G ) AR e sdag & o @ -
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[ ¥ 11— 3(Gii) ] ' I T TSTTR & ST
- wHH (1) Eetf (@aa gl ‘@’ aRaoEmsit 3k Rrarsaml @ forg)

e WmA (2) RwrU

. m(a)a\aswm:‘i

© WA (4) St
L. W% (1) - i o
-yt @ oRaroe a1 Rrarsend @ e 7w W e @ wehy ok sy Rt w
wmﬁawﬁwﬁusmqﬁfﬁvgaw#ﬁgémaﬂWa%ﬁmaﬂﬁmwmﬁahwﬁq\é
'WW%WWWM%W%WWW$WWWW
‘ mm%mﬁmmmﬁmwm@@@ﬁ)mm1ﬁ{ém
Ry w1 @ fg faedt smiew &Y widten @t | @ wafaroiiw wwmreme fFuikor RaE & amen
B drelt gRAoERel & gan “@1” SE o iR A9 uRaeEel @ wadt  “w@2” el S
AR wwed fog 1§ watavofy warara Feivor Rdvé sféra €t 8ft | g s & Riarg aRarsFmel &
w1 T w2 § vaftewr & fag vaterer ok oo o wra-wm W wfa anteds fagh ol
Lol | '
I1. w9 (2) ﬁvam :
() o s @ P o & R g o @ aReell a1 Rrarserd @ ww § R
arimerT WML, ol et w1’ aRaroFl A Rereardl & AT ¥, o R R sfidert W
Ry sicrfa e aRerorel a1 Rrarsardl @ Rvar s/ smgfiatewor st s s
wRads & fawr WY o ael figa ok ave ol srmnRa & @ fog, sw aRaomn @
frareamy & waw ¥ oI wafely s FuRe Roé faR v @ g ot gE@ wieeda
wer o, R fory gf wiawla sEmfRy $fRa @ aF 8 ende widfer € | e sriwem
W a1 o w) RS e R R e W 1/ 1% ¥ & T e & IR W
e il a1 Waida 9 WR e afifa @ Rl we gu gm S g wid, 3 v
e MR T ST Tou R fRvs siwer oY gR1 sravad wHeT WY, 31M9EH §RI GHTT
Mg WY S arel SR 3R 3 ga o fARes siida Wity 41 o W fades sieer Wiy @

U Sudel B, afifed § | o @ vg 8 ¥ wat @ & W ¥ gdag Wit tRaoERl ek
fepemesemal  (wfsmio, mmmm/mm)a%ﬁmﬁﬁwmﬁmmm

Wm1m1msﬂvmm$mwmml
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THE GAZETTE OF INDIA : EXTRAORDINARY [Pagr II-—Spc, 3(ii)}

(i) M 7Y FRA B I 1 P AR B e Rl B e s siwen wfify @ Wik TS R
fdrsr aieem WY g1 o @ YR fmmr oo | S & wart @ eEgraeae® RS
g1 (M) (1) @ werer A W Y wel o qd Wi feareert @ fag sl wida Mfdw R
s | afe W g gt @ it W A R man @ ol w1 @ wif) & wie R @ st
amies @ Mya frm S ¥ @ emiTs gR1 g Y W S A $ow SInET arme @ farg
argefem, sifom Y 0 Pl & w0 F FER g | sgAfd W g e, wataRer 3R 9 wETerd
TN WA o ¥ox wataRer waTera freier mitmw & fog dewse w el e i |

(i) N www W wdRT fRve siwaw wify o1 Wil T W e siwe Wity @t
Ry R & fframe mitewr grr gd vafewfa smmfn @& fag emet o aweR fear o
FH | P AR Rpy o # g A, Rfmy @ Swd wReT Wi amied B, omEd B aiw @
s Rt b fve e 4 it o e |

Illmg(a) s gl

) e werl” 99 ufem @ fifdce s & o gen wr andt afdl ok 3 am
faqal ® Ranelt o, RFer sk @ fhareomt & wafavoita gaarl 3§ 0T aMER g,
wfad W ¥ i uRaron @1 frarsan § wdfe wif wrh o e § @ g gt
fapar sirgan | @l wat ¢ @ ek @t “w@t”? aRaoEg @ Bemsens Frefalag @ Ra dis
W’T‘é’iﬁ’ﬁ:—

() Fams uReerell &1 smyfdtaxer (gt @t 77 1(m) (1))

(@) wdfda mftreRal grr g siefis wuarel a1 uie! @& far srafa el aRarsETd ar
forameremty (3rRpeRt @t wg 7()) R Fored Q& srgetet F sreira 7 fohan Wi & |

(M weH aiv ot 1 v @rgd @ A 7(@)RE ft @1 B sl arom siadfera T 2
(&) wft sra=/ziftor aRaraTd/e fawsr aRETeTS 3t TR AEN (W& 8) |

(@ Wit et @ 2 aRarerd 3k fparda | _

(d) DR AR G T auiRa I e i g ¥ wafda wit aRkarerand sl farearg ar
ol o gaama faaR siqdfaa § |

(i) 1P IRME § ARIRUGAT &) Hed gAfase g -

() Wity yifda cafddl @ fiarst &) ghifdma s @ g uRiee 4 F Rfed A 4 @ 5o
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MINISTRY OF ENVIRONMENT AND FORESTS
NOTIFICATION
New Delhi, the 14th September, 2006 - .

5.0. 1533(E).~—Whereas, a draft notification under Sub-rule (3) of Rule 5 of the Environment (Protection) Rules, 1986 for
imposing certain restrictions and prohibitions on new projects or activities, or on the expansion or modernization of existing
projects or agtivities based on their potential environmental impacts as indicated in the Schedule to the notification, being
undertaken In any part of India', unless prior environmental clearance has been accorded in accordance with the objectives
of N4tional ﬁnvimnmment Policy asapproved by the Union Cabixet on 18th May, 2006 and the procedure specified in the
uotiﬂcation,iby the Central Government or the State or Union Territory Level Environment Impact Assessment Authority
(SEIAA), taibe constituted by the Centra! Government in consultation with the State Government or the Union Territory
Adininisteation concerned under Sub-section (3) of Section 3 of the Environment (Protection) Act, 1986 for the purpose of
this motificalion, was published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (ii) vide number
S.0. 'I324(q), dated the 15th September, 2005 inviting objections and suggestions from all persons likely to be affected
thereby withfin a period of sixty days from the date on which copies of Gazette containing the said notification were made
availhble to the public ; :

And whereas, copies of the said notification were made available to the public on 15"
Septemiber, 2005,

And whereas, all objections and suggestions received in response to the above
‘mentigned draft notification have been duly considered by the Certral Government;

‘Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of
sub-segction (2) of section 3 of the Environment (Protection) Act, 1986, read with clause  (d)
of subl-rule (3) of rule 5 of the Environment (Protection) Rules, 1986 and in supersession of
the natification number S.0. 60 (E) dated the 27" January, 1994, ~xcept in respect of things
done or omitted to be done before such supersession, the Central Government hereby directs
that op and from the date of its publication the required construction of new projects or
activities or the expansion or modernization of existing projects or activities listed in the
Schedule to this notification entailing capacity addition with change in process and or
technology shall be undertaken in any part of India only after the prior environmental
clearance from the Central Government or as the case may be, by the State Level Environment
Impact Assessment Authority, duly constituted by the Central Government under sub-section
(3) of isection 3 of the said Act, in accordance with the procedure specified hereinafter in this
notifidation.

"tncludes the tetritorial waters

2 Requirements of prior Environmental Clearance (EC):- The following projects or
activities shall require prior environmental clearance from the concerned regulatory authority,
which' shall hereinafter referred to be as the Central Government in the Ministry of
Environment and Forests for matters falling under Category ‘A’ in the Schedule and at State
level the State Environment Impact Assessment Authority (SEIAA) for matters falling under
Category ‘B’ in the said Schedule, before any construction work, or preparation of land by the
project management except for securing the land, is started on the project or activity:

(1) All new projects or activities listed in the Schedule to this notification;

(i) Expansion and modernization of existing projects or activities listed in the Schedule to
this natification with addition of capacity beyond the limits specified for the cancerned sector,
that is, projects or activities which cross the threshold limits given in the Schedule, after
expangion or modernization;
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(iiiy Any change in product - mix in an existing manufacturing unit included in Schedule
beyond the specified range. g

3. State Level Environment Impact Assessment Authority:- (1) A State Level
Environment Impact Assessment Authority hereinafter referred to as the SEIAA shall be
constituted by the Central Government under sub-section (3) of section.3 of the Environment
(Protection) Act, 1986 comprising of three Members including a Chairman and a Member —
Secretary to be nominated by the State Government or the Union territory Administration
concerned.

2) The Member-Secretary shall be a serving officer of the concerned State Government or
Unijon territory administration familiar with environmental laws.

(3)  The other two Members shall be either a professional or expert fulfilling the eligibility
criteria given in Appendix VI to this notification.

(4)  One of the specified Members in sub-paragraph (3) above who is an expett in the
' Environmental Impact Assessment process shall be the Chairman of the SEIAA.

(5) The State Government or Union territory Administration shall forward the names of the
Members and the Chairman referred in sub- paragraph 3 to 4 above to the Central
Government and the Central Government shall constitute the SEIAA as an authority for
the purposes of this notification within thirty days of the date of receipt of the names:

(6)  The non-official Member and the Chairman shall have a fixed term of three years (from

the date of the publication of the notification by the Central Government constituting the
authority).

(7N All decisions of the SEIAA shall be unanimous and taken in a meeting.
4. Categorizatioh of projects and activities:-

) All projects and activities are broadly categorized in to two categories - Category A and
Category B, based on the spatial extent of potential impacts and potential impacts on human
health and natural and man made resources.

(i)  All projects or activities included as Category ‘A’ in the Schedule, including expansion
and modernization of existing projects or activities and change in product mix, shall require prior
environmental clearance from the Central Government in the Ministry of Environment and
Forests- (MoEF) on the recommendations of an Expert Appraisal Committee (EAC) to be
constituted by the Central Government for the purposes of this notification;

(i)  All projects or activities included as Category ‘B’ in the Schedule, including expansion
and modernization of existing projects or activities as specified in sub paragraph (ii) of paragraph
2, or change in product mix as specified in sub paragraph (iii) of paragraph 2, but excluding
those which fulfill the General Conditions (GC) stipulated in the Schedule, will require prior
* environmental clearance from the State/Union territory Environment Impact Assessment
Authority (SEIAA). The SEIAA shall base its decision on the recommendations of a State or
Union territory level Expert Appraisal Committee (SEAC) as to be constituted for in this
notification. In the absence of a duly constituted SEIAA or SEAC, a Category ‘B’ project shall
be treated as a Category ‘A’ project;
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5. Sereening, Scoping and Appraisal Committees:-

The same Expert Appraisal Committees (EACs) at the Central Government and SEACs
(hereinafter referred to as the (EAC) and (SEAC) at the State or the Union territory level shall
screen, scope and appraise projects or activities in Category *A" and Category ‘B’ respectively.
EAC and SEAC’s shall meet at least once every month.

(a) The composition of the EAC shall be as given in Appendix VI. The SEAC at the State or
the Union territory level shall be constituted by the Central Government in consultation with the
concerned State Government or the Union territory Administration with identical composition;

(by  The Central Government may. with the prior concurrence of the concerned State
Governments or the Union territory Administrations, constitutes one SEAC for more than one
State or Union territory for reasons of administrative convenience and cost:

(¢)  The EAC and SEAC shall be reconstituted after every three years:

{(d)  The authorised members of the EAC and SEAC. concerncd. may inspect any site(s)
connected with the project or activity in respect of which the priar environmental clearance is
sought, for the purposes of screening or scoping or appraisal with prior notice of at least seven
days tg the applicant, who shall provide necessary facilities for the inspection:

(e) The EAC and SEACs shall function on the prineiple of collective responsibility. The
Chairperson shall endeavour to reach a consensus in each case, and il consensus cannot be
reached, the view of the majority shall prevail.

6. Application for Prior Environmental Clearance (EC):-

An application seeking prior cnvironmental clearance in all cases shall be made in the
prescribed Form | annexed herewith and Supplementary Form 1A, if applicable, as given in
Appendix 11, after ‘the identification of prospective site(s) for the project and/or activities to
which' the application relates, before commencing any construction activity, or preparation of
land, at the site by the applicant. The applicant shall furnish, along with the application, a copy
of the pre-feasibility project report except that, in case of construction projects or activities (item
8 of the Schedule) in addition to Form 1 and the Supplementary Form 1A, a copy of the
conceptual plan shall be provided. instead of the pre-feasibility report.

”n

5
g2 Stages in the Prior Environmental Clearance (EC) Process for New Projects:-

7(i) The environmental clearance process for new projects will comprise of a maximum of four
stages, all of which may not apply to particular cases as set forth below in this notification. These
four stages in sequential order are:-

e Stage (1) Screening (Only for Category ‘B” projects and activities)
e Stage (2) Scoping

e Stage (3) Public Consultation

® Stage (4) Appraisal

I. Stage (1) - Screening;

In case of Category ‘B’ projects or activities, this stage will entail the scrutiny of an
application seeking prior environmental clearance made in Form | by the concerned State level
Expert Appraisal Committee (SEAC) for determining whether or not the project or activity
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requires further environmental studies for preparation of an Environmental Impact Assessment
(EIA) for its appraisal prior to the grant of environmental clearance depending up on the nature
and location specificity of the project . The projects requiring an Environmental Impact
Assessment report shall be termed Category ‘Bl’ and reémaining projects shall be termed
Category ‘B2’ and will not require &n Environment Impact Assessment report. For categorization
of projects into B1 or B2 except item 8 (b), the Ministry of Environment and Forests shall issue
appropriate guidelines from time to time,

I1. Stage (2) - Scoping:

(i)  “Scoping”: refers to the process by which the Expert Appraisal Committee in the case of
Category ‘A’ projects or activities, and State level Expert Appraisal Committee in the case of
Category ‘B1’ projects or activities, including applications for expansion and/or modernization
and/or change in product mix of existing projects or activities, determine detailed and
comprehensive Terms Of Reference (TOR) addressing all relevant environmental concerns for

the preparation of an Environment Impact Assessment (EIA) Report in respect of the project or

activity for which prior environmental clearance is sought. The Expert Appraisal Committee or
State level Expert Appraisal Committee concerned shall determine the Terms of Reference on
the basis of the information furnished in the prescribed application Form1/Form 1A including
Terns of Reference proposed by the applicant, a site visit by a sub- group of Expert Appraisal
Committee or State level Expert Appraisal Committee concerned only if considered necessary by
the Expert Appraisal Committee or State Level Expert Appraisal Committee concerned, Terms
of Reference suggested by the applicant if furnished and other information that may be available
“with the Expert Appraisal Committee or State Level Expert Appraisal Committee concerned, All
projects and activities listed as Category ‘B’ in Item 8 of the Schedule
(Construction/Township/Commercial Complexes /Housing) shall not require Scoping and will be
appraised on the basis of Form 1/ Form 1A and the conceptual plan.

(i) The Terms of Reference (TOR) shall be conveyed to the applicant by the Expert

- Appraisal Committee or State Level Expert Appraisal Committee as concerned within sixty days
of the receipt of Form 1. In the case of Category: A Hydroelectric projects ltem 1(c) (i) of the
Schedule the Terms of Reference shall be conveyed along with the clearance for pre-construction
activities .If the Terms of Reference are not finalized and conveyed to the applicant within sixty

~ days of the receipt of Form |, the Terms of Reference suggested by the applicant shall be
deemed as the final Terms of Reference approved for the EIA studies. The approved Terms of
Reference shall be displayed on the website of the Ministry of Environment and Forests and the
coriterned State Level Environment Impact Assessment Authority.

(iii) Applications for prior environmental clearance may be rejected by the regulatory
authority coricerned on the recommendation of the EAC or SEAC concerned at this stage itself.
In case of such rejection, the decision together with reasons for the same shall be communicated
to the applicant * in writing within sixty days of the receipt of the application.

I, Stage (3) - Public Consultation:

(i) “Public Consultation” refers to the process by which the concerns of local affected persons
and others who have plausible stake in the environmental impacts of the project or activity are
ascertained with a view to taking into account all the material concerns in the project or activity
design as appropriate. All Category ‘A’ and Category Bl projects or activities shall undertake
Public Consultation, except the following:-

(a) modernization of irrigation projects (item 1(c) (ii) of the Schedule).
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(b) all projects or activities located within industrial estates or parks (item 7(c)
of the Schedule) approved by the concerned authorities, and which are not
disallowed in such approvals.

(c) expansion of Roads and Highways (item 7 (f) of the Schedule) which do not
involve any further acquisition of land.

(d)  all Building /Construction projects/Area Development projects'and Townships
(item 8).

(e)  all Category ‘B2’ projects and activities.
H all projects or activities concerning national defence and security or
involving other strategic considerations as determined by the Central

Government.

(if) . The Public Consultation shall ordinarily have two components comprising of:-

(a) a public hearing at the site or in its close proximity- district wise, to be carried out in the

manngr prescribed in Appendix [V, for ascertaining concerns of local affecied persons;

(b) . obtain responses in writing from other concerned persons having a plausible stake in the
envirpnmental aspects of the project or activity.

(iii) - the public hearing at, or in close proximity to, the site(s) in all cases shall be conducted
by the State Pollution Control Board (SPCB) or the Union territory Pollution Control Committee
(UTPCC) concerned in the specified manner and forward the proceedings to the regulatory
authority concerned within 45(forty five ) of a request to the effect from the applicant.

{(iv) in case the State Pollution Control Board or the Union territory Pollution Control
Committee concerned does not undertake and complete the public hearing within the specified
period, and/or does not convey the proceedings of the public hearing within the prescribed period
directly to the regulatory authority concerned as above, the regulatory authority shall engage
anothar public agency or authority which is not subordinate to the regulatory authority, 10
complete the process within a further period of forty five days,.

(v)  Ifthe public agency or authority nominated under the sub paragraph (iii) above reports to
the regulatory authority concerned that owing to the local situation, it is not possible to conduct
the public hearing in a manner which will enable the views of the concerned local persons to be
freely .expressed, it shall report the facts in detail to the concerned regulatory authority, wh%ch
rnay, after due consideration of the report and other reliable information that it may have, decide
that the public consultation in the case need not include the public hearing.

(vi)  For obtaining responses in writing from other concerned persons having a plausible stake
in the environmental aspects of the project or activity, the concerned regulatory authority and the
State Pollution Control Board (SPCB) or the Union territory Poliution Control Committee
(UTPCC) shall invite responses from such concerned persons by placing on their website t'he
Summe= EIA report prepared in the format given in Appendix IIIA by the applicant along yvlth
a copy of the application in the prescribed form , within seven days of the receipt of a written
request for arranging the public hearing . Confidential information including non-digclosa})le or
Jeally privileged information involving Intellectuai Property Right, source specified in the
application shall not be placed on the web site. The regulatory authority concerned may also use
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other appropriate media for ensuring wide publicity about the project or activity. The regulatory
authority shall, however, make available on a written request from any concerned person the
Draft EIA report for inspection at a notified place during normal office hours till the date of the
public hearing. All the responses received as part of this public consultatron process shall be
forwarded to the applicant through the quickest available means. -

(vii) Aﬁer completion of the publrc consultatron the applicant shall address all the material
envrropmental concemns expressed during this process, and make appropriate changes in the draft
EIA ahd EMP. The final EJA report,.s0 prepared, shall be submitted by the applicant to the
concerned regulatory authority for apprarsal The applicant may alternatively submit a
supplementary’ report to draft EIA and EMP addressing all the concerns expreSSed during the
public consultation.

1v. Siage ) - AppraiSai'

(i) Apprarsal means. the detarled scrutmy by. the Expert Appraisal Commiitiee or State Level
Exper} Appraisal Committee of the application and other documents like the Final EIA report,
outcome of the public consultauons including public hearing proceedings, swbmitted by the
applicant to the regulatory ‘authority concerned for grant of environmental clearance. This
appraisal shall be made by Expert Appraisal Committee or State Level Expert Appraisal
Committee concerned in a | trapsparent manner in a proceeding to which the applicant shall be
invited for furnishing necessary clarifications. in person or through an authorized representative.
On conclusion of this proceeding, the Expert Appraisal Committee or State Level Expert
Appralsal Comm:ttce soncerned . shall make categorical recommendations. to the regulatory
authority concerned elther for grant of prior environmental clearance on stipulated terms and
conditions, or rejection of the application for prior environmental clearance, together with
reasons for the same.

(i)  The appraisal “of all prolects or activities which are not required to undergo publlc
consultation, or submit an Environment Impact Assessment report, shall be carried out on the
basis of the prescribed applrcatron Form 1 and Form 1A as apphcable, any other relevant
validated information available and the site visit wherever the same is considered as necessary by
the Expert Appraisal Committée or State Level Expcrt Appraisal Committee concerned.

(iii) The apprarsal of an apphcatron be shall be completed by the Expert Appraisal Committee
or State Level Expert Appraisal Committee concerned within sixty days of the receipt of the final
Environment impact Assessment report and other documents or the réceipt of Form 1 and Form
1 A, where public consultation is not necessary and the recommendations of the Expert
Appraisal Committee or State Level Expert Appraisal Committee shall be placed before the
compktent authority for a final decision wrthm the next fifteen days .The prescrlbed procedure
for appraisal is given in Appendix V;

7(ii). Prior Environmental Cle‘aranc"e (EC) process for Expansion or Modernization -or
Change of product mix in existing projects:

All applications seeking prior environmental clearance for expansion with increase in the
production capacity’ beyond the capacity for ‘which prior environmental clearance has been
grantéd under this notification or with increase in either lease area or production capacity in the

case of mining pro_wcts or for the modemlzatlon of an existing unit with increase in the total -

prodiction capacity beyond the threshold limit prescribed in the Schedule to this notification
through change in process and or ‘techhology ‘ot involving a change in the product —mix shall be
made in Form 1 and they shall be considered by the concerned Expert Appraisal Committee or

State Level Expert Appraisal Committee within srxty days, who will decide on the due diligence.

2800 GI/2006—6 Q.
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nec¢ssary including preparation of EIA and public consultations and the application shall be
appaised accordingly for grant of environmental clearance.

’

‘ 8.G:;'ant or Rejection of Prior Environmental Clearance (EC):

(i)  The regulatory authority shall consider the recommendations of the EAC or SEAC
conderned and convey its decision to the applicant within forty five days of the receipt of the
recommendations of the Expert Appraisal Committee or State Level Expert Appraisal
- Comimittee concerned or in other words within one hundred and five days of the receipt of the
t finall Environment Impact Assessment Report, and where Environment Impact Assessment is not
requjred, within one hundred and five days of the receipt of the complete application with
requisite documents, except as provided below.

(ii) The regulatory authority shall normally accept the recommendations of the Expert
Apprpisal Committee or State Level Expert Appraisal Committee concerned. In cases where it
disagrees with the recommendations of the Expert Appraisal Committee or State Level Expert
Apprpisal Committee concerned, the regulatory authority shall request reconsideration by the
Expert Appraisal Committee or State Level Expert Appraisal Committee concerned within forty
five days of the receipt of the recommendations of the Expert Appraisal Committee or State
i Level Expert Appraisal Committee concerned while stating the reasons for the disagreement. An
; intimption of this decision shall be simultaneously conveyed to the applicant. The Expert
lAppr isal Committee or State Level Expert Appraisal Committee concerned, in turn, shall
-consigler the observations of the regulatory authority and furnish its views on the same within a
‘ furthdr period of sixty days. The decision of the regulatory authority after considering the views
tof the Expert Appraisal Committee or State Level Expert Appraisal Committee concerned shall
-be ﬁdal and conveyed to the applicant by the regulatory authority concerned within the next
‘thirty days.

(iii) , In the event that the decision of the regulatory authority is not communicated to the
applichnt within the period specified in sub-paragraphs (i) or (ii) above, as applicable, the
lapplicant may proceed as if the environment clearance sought for has been granted or denied by
Ithe %ulatory authority in terms of the final recommendations of the Expert Appraisal
‘Com littee or State Level Expert Appraisal Committee concerned.

(iv)  On expiry of the period specified for decision by the regulatory authority under paragraph
(i) and (ii) above, as applicable, the decision of the regulatory authority, and the final
recommendations of the Expert Appraisal Committee or State Level Expert Appraisal
tom littee concerned shall be public documents.

{v) Clearances from other regulatory bodies or authorities shall not be required prior to receipt
of apf&ncatlons for prior environmental clearance of projects or activities, or screening, or
scoping, or appraisal, or decision by the regulatory authority concerned, unless any of these is
sequemlally dependent on such clearance either due to a requirement of law, or for necessary
technidal reasons.

(vi) . Deliberate concealment and/or submission of false or misleading information or data
which is material to screening or scoping or appraisal or decision on the application shall make
the apdlication liable for rejection, and cancellation of prior environmental clearance granted on
that bais. Rejection of an application or cancellation of a prior environmental clearance already
granted, on such ground, shall be decided by the regulatory authority, after giving a personal
hedrm% to the applicant, and following the principles of natural justice.

2900 GI12006—6B
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9. Validity of Environmental Clearance (EC):

The “Validity of Environmental Clearance” is meant the period from which a prior
environmental clearance is granted by the regulatory authority, or may be presumed by ‘the
apphcant to have been granted under sub paragraph (iv) of paragraph'7 above, to the start of
production operations by the project or activity, or completion of all construction operations in
case of construction projects (item 8 of the Schedule), to which the application for prior
environmental clearance refers. The prior environmental clearance granted for a project or
activity shall be valid for a period of ten years in the case of River Valley projects (item I(c) of
the Schedule), project life as estimated by Expert Appraisal Committee or Stafe Level Expert
Appraisal Committee subject to a maximum of thirty years for mining projects and five years in
the cas¢ of all other projects and activities. However, in the case of Area Development projects
and Townships [item 8(b)], the validity period shall be liinited only to such activities as may be
the responsibility of the applicant as a devc[opcr This period of validity may be extended by the
regulatory authority concerned by a maximum period of five years provided an application is
made to the regulatory authority by the applicant - within the validity period, together with an
updated Form 1, and Supplementary Form [A. for Construction projects or activities (item 8 of
the Schedule). In this regard the regulatory authority may also consult the Expert Appransal
Committee or State Level Expert Appraisal Commlttce as the case may be.

10.  Post Environmental Clearance Monitoring:

(i) It shall be mandatory for the project management to submit half-yearly compliance-reports
in respect of the stipulated prior: environmental clearance terms and conditions in hard and soft
copies to the regulatory authority concerned. on 1*' June and I* December of each calendar year.

(i) All such compliance reports submitted by the project management shall be public
documents. Copies of the same shall be given to any person on application to the concerned
regulatory authority. The latest such compliance report shall also be displayed on the web site of
the concerned regulatory authority.

11.  ‘Fransferability of Environmentat Clearance (EC):

A prior environmental clearance granted for a specific project or activity to an applicant
may be transferred during its validity to another legal person entitled to undertake the project or
activity on application by the.transferor, or by the transferee with a written “no objection” by the
transferor, to, and by the regutatory authority concerned. on the same terms and conditions under
which the prior environmental clearance  was initially granted, and for the same validity period.
No reference to the Expert Appraisal Committee or State Level Expert Appraisal Committee
concerned is necessary in such cases.

12.  Operation of ETA thiﬁcaﬁyxi; 1994, till disposal of pending cases:

From the date of final publication of this notification the Environment Impact
Assessment (E1A) notification number $.0.60 (E) dated 27" January, 1994 is hereby superseded,
except in suppression of the things done or omitted to be done before such suppression to the
extent that in case of all or some types of applications made for prior environmental clearance
and pending on the date of final publication of this notification, the Central Government may
relax any one or all provisions of this notification except the list of the projects or activities
requmng prior environmental clearance in Schedule I , or continue operation of some or all

provisions of the said notification, for a period not cxceedmg one year from the date of issue of

this notification.
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SCHEDULE
(See paragraph 2 and 7)
LIqT OF PROJECTS OR ACTIVITIES REQUIRING PRIOR ENVIRONMENTAL CLEARANCE
: Category with threshold limit Conditions if any
Preject of Activity
! A B
o | Mining, extraction of natural resources and power generation (for a specified
i production capacity)
1
M |, @ E) ) 5)
1(a) | Mining of minerals| > 50 ha. of mining lease area | <50 ha General  Condition
| > 5 ha .of mining| shall apply
; Asbestos mining irrespective of | lease area. Note :
mining area Mineral  prospecting
(not involving
.i drilling) are exempted
' provided " the
concession arcas
have got previous
clearance for physical
: survey
1(b) | Offshore and | All projects Notg
pshore oil and gas Exploration ~ Surveys
zﬂploration, (not involving dritling)
development & are exempted provided
production the concession areas
’ have got previous
clearance for physical
survey i
1(c) Riiver Valley| (i) = 50 MW hydroelectric| (i) < 50 MW > 25 General Condition shall
projects power generation; MW hydroelectric japply
(ii) > 10,000 ha. of culturable| power generation;
command area (ii) < 10,000 ha. of
culturable command
1 area
1(d) | Thermal  Power|> 500 MW (coal/lignite/naphta| < 500 MW {General Condition shail
Plants & gas based); (coal/lignite/naptha & lapply
> 50 MW (Pet coke dieset and | gas based);
all other fuels -) <50 MW
> SMW (Pet coke
,diesel and all other
fuels )
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(1) (2) (3) . ) (5
1(e) Nuclear power | All projects
projects and
processing of
nuclear fuel
2 Primary Processing
2(a) Coal wasﬁeries > 1 miltion ton/annum | <Imillion ton/annum [General  Condition  shall
' throughput of coal throughput of coal pply
(If located within mining
a the proposal shall be
ppraised together with the
mining proposal) . -
2 (b) | Mineral > 0. {million ton/annum | < 0.lmillion ~ton/annum |General Condition shall
beneficiation mineral throughput mineral throughput apply
(Mining  proposal  with

Mineral beneficiation .shall
be appraised together for
grant of clearance)
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3 Materials Production
[0} @ @) ) 1 . R
3(a) | Metallurgical a)Primary
.l industries (ferrous | metallurgical industry ,
.| & non ferrous) I
: All projects .
| |
! | {
i b) Spenge iron [ i
' manufacturing Sponge iron |General  Condition  shall
> 200TPD manufacturing lappty  for  Sponge iron
: <200TPD i;ﬂﬂnufacmring
1 ¢)Secondary ) ’ |
‘metallurgical Secondary “metatlurgical |

processing industry

All toxic and heavy
metal producing units
= 20.000 tonnes
/annum

i

L

Cement plants < > 0
. | tonnes/annum

processing industry

i.)All toxic

andheavymetal producing

units
<20,000 tonnes
/annum

ii.)All other
non —toxic -

o

|
|
|

secondary mctallurgic;xll

processing industries

i
|

>5000 tonnes/annum |

million

production capacity

<1.0

grinding units

| i
million |General  Condition  shat!!
tonnes/annum  production japply
capacity. All Stand alone

SEW-YES ST

'|
|
|
1'

|
!
|
|
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4 Materials Processing
() 12) 3) @ (6)]
4(a) | Petroleum refining | All projects - -
industry
4(b) Coke oven plants | >2,50,000 <2,50,000 & -
tonnes/annum 225,000 tonnes/annum
4(c) | Asbestos milling | All projects - -
arid asbestos based| - i
products - : : .
4(d) | Chior-alkali 2300 TPD production| <300 TPD production|Specific Condition shall |
] industry capacityor a unit| capacity apply
located out sidé the|and located within. a . PR
notified industrial area/| notified industrial area/| No new Mercury Cell
estate . estate ' ‘| based plants will be
: permitted and  existing
units  converting to
membrane cell technology
are cxempted from this
Notification _
4(e) Soda ash Industry | All projects - -
40 Leather/skin/hide | New projects outside| All néw or expansion of| Specific condition shall
processing the industrial area or| projects located within a] apply
industry expansion of existing| notified industrial * area’
vnits out side the| estate
industrial area
5 Manufacturing/Fabrication
5(a)’ | Chemical All projects - -
‘ fertilizers :
5(b) [ Pesticides industry| Al units producing| - -
and pesticide | technical grade
specific pesticides
intermediates
(excluding
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b

|

@)

3)

)

5)

i

| Petro-chemical
{ complexes
{ (industries
“fon processing of
1 petroleum

based

fractions & natural
gas and/or
reforming to
aromatics)

All projects

i@

Manmade fibres
manufacturing

Rayon

Others

General
apply

Condition

shall

3©

Petrochemical

based processing
(processes  other
than cracking &
reformation  and
not covered under
the complexes)

Located out side the
notified industrial area/

‘estate

Located in a
industrial area/ estate

notified

Specific
apply

Condition

shall

Synthetic organic
chemicals industry
(dyes &  dye
intermediates; bulk
drugs and
lintermediatcs
texcluding
‘formulations;
.synthetic rubbers;
ibasic organic
ichemicals,  other
isynthetic  organic
ichemicals and
ichemical
lintermediates)

drug

Located out side the
notified industrial area/
estate

Located
industrial area/ estate

in a notified

Specific
apply

Condition

shall

5()

Distilleries

(i)All Molasses based
distilleries

(i) All Cane juice/
non-molasses based
distilleries 230 KLD

All  Cane

<30 KLD

juice/non-
molasses based distilleries

General
apply

Condition

shall

5(h)

Integrated  paint

All projects

General :

apply

Condition

shall

industry
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2)

3)

“4)

(5

50)

Pulp &  paper
industry excluding
manufacturing  of
paper from waste
paper and
manufacture  of
paper from ready
pulp with  out
bleaching

-

Pulp  manufacturing

and

Pulp& Paper
manufacturing industry

Paper
industry  without
manufacturing

manufacturing

pulp

General
apply

Condition

shall

54

Sugar Industry

2 5000 tcd cane crushing

capacity

General

apply

Condition

shall

5(k)

Induction/arc
furnaces/cupola
furnaces STPH or
more .

All projects

General
apply

Condition

shall

Service Sectors

6(a)

Oil & gas
transportation pipe
line (crude and
refinery/

_petrochemical
-products), passing

through
parks
/sanctuaries/coral
reefs /ecologically

national

sensitive areas
including LNG
Terminal

All projects

2900 GI/2006—7A

56



465

P THE GAZETTE OF INDIA : EXTRAORDINARY [Pkt II—SEC. 3(ii))
(1) @ @) “) ©) I
| 6(b) Isolated storage &1 - All projects General Condition  éhall
handling of apply
hazardous
chemicals (As per
threshold planning
quantity indicated
in column 3 of
schedule 2 & 3 of
MSIHC Rules
1989 amended
2000)
17 Physical Infrastructore including Environmental Services
7(a) | Air ports All projects -
7(b) All ship breaking| Ali-projects - -
. |yards  including
ship breaking units
| 7(¢) -+ |1Industrial estates/| If at least one industry | -Industrial estates housing [Special condition shall apply
parks/ complexes/| in the proposed | at least one Category B
areas, export | industrial estate falls| industry and area <500| Note:
processing  Zones| under the Category A, | ha. Industrial Estate of area
(EPZs),  Special| entire industrial area below 500 ha, and not
Economic  Zones| shall be treated as housing any industry of
(SEZs), Biotech| Category A, category A or B does not
Parks, Leather | irrespective of the area. require clearance.
Complexes.
Industrial estates with
area greater than 500 ,
ha. and housing at least | Industrial estates of area>
one  Category  B{ 500 ha. and not housing
industry. any industry belonging to
Category A or B.
7(d) Common All integrated facilities| All facilities having land [General ~Condition  shall
hazardous  waste | having incineration | fill only apply
treatment, storage | &iandfill or
and disposal | incineration alone
facilities (TSDFs)

2900 G1/2006—78
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7(e) Ports, Harbours [ > 5 million TPA of{ <5 million TPA, of cargo(General ~Condition ~shall
cargo handling | handling capacity and/or | apply
capacity  (excluding| ports/ harbours 210,000,
fishing harbours) TPA of fish handling
' capacity
7(f) Highways i) New National High|i) New State High ways; |General: Condition shall
) ways; and and : apply
ii)  Expansion  of] ii) Expansion of National
National High ways|/ State Highways greater
greater than 30 KM, |than 30 km involving
involving ~ additional | additional right of way
right of way greater| greater than 20m
“fthan 20m involving| involving land
land acquisition and | acquisition.
passing through' ‘more
than one State.
7(g) Agérial ropeways All projects General  Condition  shall
apply
7(b) Common All projects General Condition  shall
Effluent apply
Treatment Plants
(CETPs)
(i) Common All projects General  Condition  shall
Municipal Solid 1opply
Waste
Management
Facility
(CMSWMF)
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(). @) [o) 1L @ | 5
8 ! Building /Construction projects/Arca Development projects and Townghi
8(a) Building and >20000 sq.mtrs and #(built up area for covered
Construction <1,50,000 sq.mtrs. of| construction; in the case of
projects built-up area# facilities open to the sky, it
will be the activity area )
8(b) | Townships  and Covering an area > 50 ha| " All projects under Item
Area Development and or built up area) 8(b) shall be appraised as
: rojects. : _ >1,50,000 sq .mtrs ++ Category B1
Note:-

General Condition (GC):

Any project or activity specified in Category ‘B’ will be treated as Category A, if located in
:whole or in part within 10 km from the boundary of: (i) Protected Areas notified under the Wild
iLife (Protection) Act, 1972, (ii) Critically Polluted areas as notified by the Central Pollution-
Control Board from time to time, (iii) Notified Eco-sensitive areas, (iv) inter-State boundaries
and international boundaries.

Specific Condition (SC):

If any Industrial Estate/Complex / Export processing Zones /Special Economic Zones/Biotech
Parks / Leather Complex with homogeneous type of industries such as Items 4(d), 4(f), 5(e), 5(f),
or those Industrial estates with pre —defined set of activities (not necessarily homogeneous,
obtains prior- environmental clearance, individual industries including proposed industrial
housing within such ‘estates /complexes will not be required to take prior environmental
clearance, so long as the Terms and Conditions for the industrial estate/complex are complied
with (Such estates/complexes must have a clearly identified management with the legal
responsibility of ensuring adherence to the Terms and Conditions of prior environmental
clearance, who may be held responsible for violation of the same throughout the life of the
complex/estate).

[No. J-11013/56/2004-1A-TI(T))

R. CHANDRAMOHAN, }. Secy.
APPENDIX I

(See paragraph — 6)

FORM 1

(1)) Basic Information
Name of the Project:
Location / site alternatives under consideration:
Size of the Project: *

Expected cost of the project:
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Contact Information:

Screening Category:

o Capacity corresponding to sectoral activity (such as production capacity for
manufacturing, mining lease area and production capacity for mineral
production, area for tineral exploration, length for linear transport
infrastructure, generation capacity for power generation elc.,)

(I)  Activity

1. Construction, operation or decommissioning of the Project involving actions,
which will cause physical changes in the locality (topography, land use, changes

in water bodies, etc.)

Details thereof (with
approximate quantities /rates,

S.No. Information/Checklist confirmation Yes/No wherever possible) with source
. of information data
1.1 . Permanent or temporary change in land use,
land cover or topography including increase
in  intensity of land use (with respect to
local land use plan)
1.2 Clearance of existing land, vegetation and
buildings?
1.3 Creation of new land uses?
1.4 Pre-construction investigations e.g. bore
' houses, soil testing?
L Construction works?
1.6 Demolition works?
1.7 Temporary sites used for construction works
or
housing of construction workers?
1.8 Above ground buildings, structures or
earthworks including linear structures, cut |
fand i
fill or excavations
1.9 Underground works including mining or
' tunneling?
1.10 Reclamation works?
1.11 Dredging?
1.12 Offshore structures?
1.13 Production and manufacturing processes?
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m4 acilities for storage of goods or materials?
1.15 Facilities for treatment or disposal of solid
waste or liquid effluents?
1.16 Facilities for long term housing of
operational workers?
1.17 New road, rail or sea traffic during B
canstruction or operation?
1.18 New road, rail, air waterborne or other
~ fransport infrastructure including new or
altered routes and stations, ports. airports etc?
1.19 Closure or diversion of existing transport
rolites or infrastructure leading to changes in
traffic
movements?
1.20 New or diverted transmission lines or
| pipelines? -
.21 [mpoundment, damming, culverting,
redlignment or other changes 10 the
hydrology of watercourses or aquifers? ]
122 Stream crossings?
1.23 bstraction or transfers of water form ground
or surface waters? N
1.24 Changes in water bodies or the land surface
ffecting drainage or run-off?
1.25 ransport of personnel or materials for
| construction, operation or decommissioning?
1.26 Long-term dismantling or decommissioning
or testoration works?
1.27 Ongoing activity during decommissioning
which could have an impact on the
environment?
1.28 Influx of people to an area in either
temporarily or permanently? _'} -
1.29 Introduction of alien species? |
1.30 Loss of native species or genetic diversity? ]
1.31 Any other actions? _J
Use of Natural resources for comstruction or opef';iion of the Proj_e_éi'(sml_tls_lhﬁld,
water, materials.or energy, especialty ary resources which are nom-renewable o in
short supply): [ e aaeal e
T Details thereof  (with
approximase quantities /rates,
S.No. Information/checklist confirmation Yes/No wherever possible) with source
of information data
2.1 Land especially undeveloped or agricultural
land (ha)

61




PR

[ 9T 11— 3(ii) ]

470

WA 1 ST @ YR

122 Water (expected source & competing users)
| unit: KLD '
1 2.3 Minerals (MT)

24 Construction - material — stone, aggregates,

and / soil (expected source —~ MT)

2.3 Forests and timber (source - MT) .

2.6 Energy including electricity and fuels’
(source, competing users) Unit: fuel (MT),
energy (MW)

2.7 Any other natural resources (use appropriate
standard units)

3. Use, storage, transport, handling or production of substances or materials,
which could be harmful to human health or the environment or raise
concerns about actual or perceived risks to human health.

Details  thereof  (with
. approximate
5.No. Information/Checklist confirmation Yes/No quantities/rates, wherever
possible) with source of
information data
3.1 Use of substances - or materials, which are :
hazardous (as per MSIHC rules) to human health or
the environment (flora, fauna, and
water supplies) -
3.2 Changes in occurrence of disease or affect disease
vectors (e.g. insect or water borne diseases)
3.3 Affect the welfare of people e.g. by changing living
conditions?
3.4 ~ [Vulnerable groups of people who could be affected
by the project e.g. hospital patients, children, the
elderly etc.,
3.5 Any other causes
4. Production of solid wastes during construction or operation or
decominissioning (MT/month)
Details  thereof (with
approximate
5.No. Information/Checklist confirmation Yes/No quantities/rates, wherever

possible) with source of
information data

Spoil, overburden or mine wastes
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4.2 Municipal waste (domestic and or commercial
wastes)
4.3 Hazardous wastes (as per Hazardous Waste
Management Rules)
4.4 Other industrial process wastes
4.5 Surplus product
4.6 Sewage sludge or other sludge from effluent
treatment
4.7 “Construction or demolition wastes
4.8 Redundant machinery or equipment
4.9 | Contaminated soils or other materials ¢
4.10 Agricultural wastes
4.11 Other solid wastes
5. Release of pollutants or any hazardous, toxic or noxious substances to air
(Kg/hr)
| Details  thereof  (with
| approximate .
S.No. Information/Checklist confirmation Yes/No quantities/rates, wherever
possible) with source of
information data
5.1 Emissions from combustion of fossil fuels from
‘stationary or mobile sources
5.2 Emissions from production processes - !
5.3 Emissions from materials handling including : ’
_______ ‘istorage or transport i
5.4 ‘Emissions from construction activities including i |
i lantand equipment I
[5.5 Dust or odours from handling of materials 5 i

including construction materials, sewage and

waste
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5.6 Emissions from incineration of waste
5.7 Emissions from burning of waste in open air (e.g.
islash materials, construction debris)
5.8 Emissions from any other sources
6. Generation of Noise and Vibration, and Emissions of Light and Heat:

Yes/No Details  thereof (with
approximate
quantities/rates, wherever

S.No. Information/Checklist confirmation possible) with source of
information data with
source of information
data

6.1 From operation of equipment e.g. engines, :

ventilation plant, crushers '

6.2 From industrial or similar processes ¥

6.3 From construction or demolition

6.4 From blasting or piling

6.5 From construction or operational traffic
6.6 From lighting or cooling systems
6.7 From any other sources

2900 GI/2006—8A
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7. Kisks of contaminatioa
groand or into sewers,

. §.No.

DT From handiing, storage,
hazardous materials
) From discharge of sewas,

water or the land {(expecies: .
discharge)

|
1
i

| Py . 2 ~nee o ee
13 {By deposition of pollutants -
land or into water

14 [From any other sources

I

|
My b 0 =S
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9. Factors which should be considered (such as consequential development) which

could lead to environmental effects or the potential for cumulative impacts with

other existing or planned activities in the locality

S. No.

Information/Checklist confirmation

Yes/No

Details  thereof (with
approximate
quantities/rates, wherever
possible) with source of
information data

9.1

Lead to development of supporting.
lities, ancillary development or development
stimulated by the project which could have
impact on the environment e.g.:

* Supporting infrastructure (roads, power supply,
waste or waste water treatment, etc.)

*  housing development
¢ extractive industries
*  supply industries

*  other

9.2

Lead to after-use of the site, which could havean
impact on the environment

9.3

Set a precedent for later developments

9.4

Have cumulative effects due to proximity to other
existing or planned projects with similar effects

() Environmental Sensitivity

S.No.

Areas

Name/

Identity

Aerial distance (within 15
km.)

Proposed project location
boundary

Areas protected under international conventions,
national or local legislation for their ecological,
landscape, cultural or other related value
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Areas which are important or sensitive for
ecological reasons - Wetlands, watercourses or
other water bodies, coastal zone, biospheres,
mountains, forests

Areas used by protected, important or sensitive
species of flora or fauna for breeding, nesting,
foraging, resting, over wintering, migration

Inland, coastal, marine or underground waters

State, National boundaries

‘Routes or facilities used by the public for access
to recreation or other tourist, pilgrim areas

Defence installations

ol <]

Densely populated or built-up area

Areas occupied by sensitive man-made land uses
(hospitals, schools, places of worship, community
facilities)

iAreas containing important, high quality or scarce
esources ;

restry, agriculture, fisheries, tourism, minerals)

(ground water _resources, surface resources,.

Areas  already subjected " to pollution or
environmental damage. (those where existing legal
environmental standards — are exceeded)

Areas susceptible to natural hazard which could
cause the project to present environmental
problems

(earthquakes, subsidence, landslides, erosion,
fooding .

or extreme or adverse climatic conditions)

(1V). Proposed Terms of Reference for EXA studies
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APPENDIX II
(See paragraph 6)

FORM-1 A (only for construction projects listed under item 8 of the Schedule)
CHECK LIST OF ENVIRONMENTAL IMPACTS

(Project propdnents are required to provide full information and wherever necessary
attach explanatory notes with the Form and submit along with proposed environmental
management plan & monitoring programme)

1. LAND ENVIRONMENT
(Attach panoramic view of the project site and the vicinity)

1.1. Will the existing landuse get significantly altered from the project that is not consistent
with- the surroundings? (Proposed landuse must conform to the approved Master Plan /
Development Plan of the area. Change of landuse if any and the statutory approval from the
competent authority be submitted). Attach Maps of (i) site location, (ii) surrounding features
of the proposed site (within 500 meters) and (iii)the site (indicating levels & contours) to
appropriate scales. If not available attach only.conceptual plans.

1.2. List out all the major project requirements in terms of the land area, built-up area, water
consumption, power requirement, connectivity, community facilities, parking needs etc.

1.3. What are the likely impacts of the proposed activity on the exnstlng facilities adjacent to
the proposed site? (Such as open spaces, commumty facilities, details of" thc cxnstmg landusc
disturbance to the local ecology).

1.4. Will there be any significant land djstuibance resulting. in erosion, subsidence &
instability? (Details of soil type, slope analysis, vulnerability to subsidence, seismicity. etc
may be given) :

1.5. Will the proposal involve alteration of natural drainage systems? (Give detat]s on a
contour map showing the natiral drainage near the proposed project site)

1.6. What are the quantities of earthwork involved in the construction actxvity-'cutﬁhg, filling,
reclamation etc. (Give details of the guantities of earthwork involved, transport of fill
materials from outside the site etc.)

1.7. Give details regarding water supply, waste handling etc during the construction period.

1.8. Will the low lying areas & wetlands get altered? (Provide details of how low lying and
wetlands are gettmg modlf ed from the proposed acthty)

1.9. Whether construction debris & waste during construction cause health hazard? (Give
quantities of various types of wastes generated during construction including the construction
labour and the means of disposal) ;

2. WATER ENVIRONMENT

2.1. Give the total quantity of water requirement for the proposed project with,ihe breakup of
requirements for various uses. How will the water requirement met? State the sources &
quantities and furnish a water balance statement.
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2.3. Will there be diversinn of water from other users? (Please raiccs the impacts of the
project on other existing uses and guantities of consumption)

2.6. What is the incremental poiiution load from wastewater generated from the proposed
activity? (Give details of the quantities and composition of wastewater generated from the
proposed activity) '

2.7. Give details of the water requirements met from water harvesting? Furnish details of the
fadilities created.

2.8. What would be the impact of the land use changes occurring due to the proposed project
on‘the runoff characteristics (quantitative as well as qualitative) of the area in the post
comstruction phase on a long term basis? Would it aggravate the problems of flooding or
water logging in any way? '

2.9. What are the impacts of the proposal on the ground water? (Will there be tapping of
grqund water; give the details of ground water table, recharging capacity, and approvals
obtained from competent authority, if any)

2.10. What precautions/measures are taken to prevent the run-off from construction activities
polluting land & aquifers? (Give details of quantities and the measures taken to avoid the
adverse impacts)

2.11. How is the storm water from within the site managed?(State the provisions made to
avofd flooding of the area, details of the drainage facilities provided along with a site layout
indqcation contour levels)

2.12. Will the deployment of construction labourers particularly in the peak period lead to
unsanitary conditions around the project site (Justify with proper explanation)

2.13. What on-site facilities are provided for the collection. treatment & safe disposal of
sewage? (Give details of the quantities of wastewater generation, treatment capacities with
technology & facilities for recycling and disposat)

2.14. Give details of dual plumbing syster if treated waste used is used for flushing of toilets

or any other use.

3. VEGETATION

3.1. Is there any threat of the project to the biodiversity? (Give a description of the local
ecosystem with it’s unique features, if any)
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3.2. Will the construction mvo!ve extensive clearing or medification of vegetation?  (Provide
a detailed account of the trees & vegetation affected by the project) -

3.3. What are the measures pru‘med to be taken to minimize the I?ke]y impacts on important
site features (Give details of proposal for trec plantation, landscaping, creation of water bodies
etc along with a layout plan to an appropriate scale)

4. FAUNA

4.1. Is there likely tc be any displacement of fauna- both terrestrial and aquatic or creation of
barriers for their movement? Provide the details.

4.2. Any direct or indirect impacts on the avifauna of the area” Provide dctalls

4.3. Prescribe measures such as corriders, fish ladders etc to mitigate adversc impacts on fauna
5. AIR ENVIRONMENT

5.1. Will the project increase aciospheric concentration of gases & result in heat islands?
(Give details of background air quality levels with predicted values based on dispersion
models taking into account the increased traffic generation as a result of the proposed
constructions)

5.2. What are the impacts on generation of dust, smoke, odorous fumes or other hazardous
gases? Give details in relaticn to all the meteorological parameters.

5.3. Will the proposal create shortage of parking space for vehicles? Furnish details of the
present level of transport infrastructure and measures proposed for improvement including
the traffic management at the entry & exit to the project site.

5.4. Provide details of the movement patterns with internal roads, bicycle tracks, pedestrian
pathways, footpaths etc., with areas under each category.

5.5. Will there be significant increase in traffic noise & vibrations? Give details of the
sources and the measures proposed for mitigation of the above.

5.6. What will be the impact of DG sets & other equipment on noise levels & vibration in &
ambient air quality around the project site? Provide details.

6. AESTHETICS

6.1. Will the proposed constructions in any way result in the obstruction of a view, scenic
amenity or landscapes? Are these considerations taken into account by the proponents?

6.2. Will there be any adverse impacts from new constructions on the existing structures?
What are the considerations taken into account?

6.3. Whether there are any local considerations of urban form & urban design influencing the
design criteria? They may be explicitly spelt out. A

6.4. Are there any anthropological or -archaeological sites or artefacts nearby? State if any
other-significant features in the vicinity of the proposed site have been considered.

7. SOCIO-ECONOMIC ASPECTS'

7.1. Will the proposal result in -any changes to the demographic structure of local
population? Provide the details.
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7.2. Give details of the existing social infrastructure around the proposed project.

7.3. Will the project cause adverse effects on local communitics, disturbance to sacred sites or
other cultural values? What are the safeguards proposed?

8. BUILDING MATERIALS

8.1. May involve the use of building materials with high-embodied energy. Are the
construction  materials produced with energy efficient processes? (Give details of energy
congervation measures in the selection of building materials and their energy efficiency)

8.2. Transport and handling of materials during construction may result in pollution, noise &
public nuisance. What measures are taken to minimize the impacts?

8.3. Are recycled materials used in roads and structures? State the extent of savings achieved?

8.4. Give details of the methods of collection, segregation & disposal of the garbage generated
during the operation phases of the project.

9. ENERGY CONSERVATION

9.1, Give details of the power requirements, source of supply, backup source etc. What is the
energy consumption assumed per square foot of built-up area? How have you tried to minimize
energy consumption?

9.2 What type of, and capacity of, power back-up to you plan to provide?

9.3. What are the characteristics of the glass you plan to use? Provide specifications of its
characteristics related to both short wave and long wave radiation?

9.4. What passive solar architectural features are being used in the bulldmg‘7 Illustrate the
applications made in the proposed project.

9.5. Does the layout of streets & buildings maximise the potential for solar energy devices?
Have you considered the use of street lighting, emergency lighting and solar hot water systems
for use in the building complex? Substantiate with details.

9.6. Is shading effectively used to reduce cooling/heating loads? What principles have been
used to maximize the shading of Walls on the East and the West and the Roof? How much
energy saving has been effected?

9.7. Do the structures use energy-efficient space conditioning, lighting and mechanical
systems? Provide technical details. Provide details of the transformers and motor efficiencies,
lightting intensity and air-conditioning load assumptions? Are you using CFC and HCFC free
chillers? Provide specifications.

9.8. What are the likely effects of the building activity in éltering the micro-climates? Provide
a self assessment on the likely impacts of the proposed construction on creation of heat island
& inversion effects?
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9.9. What are the thermal characteristics of the building envelope? (a) roof; (b) external walls;
and (c) fenestration? Give details of the material used and the U-values or the R values of the
individual components. :

9.10. What precautions & safety measures are proposed against fire hazards? Furnish details of
emergency plans. '

9.11. If you are using glass as wall material provides details and specifications including
emissivity and thermal characteristics.

9.12. What is the rate of air infiltration into the bulldmg” Provide details of how you are
mmgatmg the effects of infiltration.

9.13. To what extent the non-conventional energy technologies are utilised in the overall
energy consumption? Provide details of the renewable energy technologies used.

10. Environment Management Plan

The Environment Management Plan would consist of all mitigation measures for each item
wise activity to be undertaken during the construction, operation and the entire life cycle to
minimize adverse environmental impacts as a result of the activities of the project. It would
also delineate the environmental monitoring plan for compliance of various environmental
regulations. It will state the steps to be taken in case of emergency such as accidents at the site
including fire.

APPENDIX III
(See paragraph 7

GENERIC STRUCTURE OF ENVIRONMENTAL IMPACT ASSESSENT DOCUMENT

S.NO | EJIA STRUCTURE CONTENTS

1 Introduction  Purpose of the report
+ ldentification of project & project proponent

» Brief description of nature, size, location of the project
and its importance to the country, region

* Scope of the study — details of regulatory scoping carried
out (As per Terms of Reference)

2. Project Description »  Condensed description of those aspects of the project
(based on project feasibility study), likely to cause
environmental effects. Details should be provided to give
clear picture of the following:

*  Type of project
* Need for the project

. Location (maps showing general location, specific
Jocation, project boundary & project site layout)

2000 GU2006—9A
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ie Size or magnitude of operation (incl. Associated
activities required by or for the project

*  Proposed schedule for approval and implementation

. » Technology and process description

* Project description. Including drawings showing project
layout, components of project etc. Schematic
representations of the feasibility drawings which give
information important for EIA purpose

*  Description of mitigation measures incorporated into
the project to meet environmental standards, environmental
operating conditions, or other EIA requirements (as
required by the scope)

*  Assessment of New & untested technology for the risk
of technological failure

Description  of  the
Environment

*  Study area, period, components & methodology

. Establishment of baseline for valued environmental

- components, as identified in the scope

'« Base maps of all environmental components

Anticipated
Environmental  Impacts
&

Mitigation Measures

. Details of Investigated Environmental impacts due to
project location, possible accidents, project design, project
construction, regular operations, final decommissioning or
rehabilitation of a completed project

. Measures for minimizing and / or offsetting adverse
impacts identified

. Irreversible and Irretrievable commitments of
environmental components

+  Assessment of significance of impacts (Criteria for
determining significance, Assigning significance)

= Mitigation measures

Analysis of Alternatives
(Technology
& Site)

. - In case, the scoping exercise results in need for
alternatives:

«  Description of each alternative
«  Summary of adverse impacts of each alternative
+  Mitigation measures proposed for each alternative and

«  Selection of alternative

2900 GI/2006—98
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6. -Environmental
‘ Monitoring Program

*  Technical aspects of monitoring the effectiveness of
mitigation measures (incl. Measurement methodologies,
frequency, location, data analysis, reporting schedules,
emergency procedures, detailed budget & procurement
schedules)

(This will constitute the

L Additional Studies *  Public Consultation
¢+ Risk assessment
*  Social Impact Assessment. R&R Action Plans
8. Project Benefits o Improvements in the physical infrastructure
® Improvements in the social infrastructure
o Employment potential —skilled; semi-skilled and
unskilled. ‘
o Other tangible benefits
9, Environmental Cost| If recommended at the Scoping stage -
Benefit Analysis ,
10. EMP * ~ Description of the administrative aspects of ensuring
: that mitigative measures are implemented and their
effectiveness monitored, after approval of the EIA
11 Summary & Conclusion |+ Overall justification for implementation of the project

summary of the EIA -« Explanation of how, adverse effects have been
Report ) | mitigated
]
12. Disclosure off o The names of the Consultants engaged with their

Consultants engaged

brief resume and nature of Consultancy rendered

APPENDIX III A
(See paragraph 7).

CONTENTS OF SUMMARY ENVIRONMENTAL l-MPACT ASSESSMENT

The Summary EIA shall be a summary of the full EIA Report condensed to ten A-4
_ sizg pages at the maximum. [t should necessarily cover in brief the following Chapters of the

full E1A Report: -

I. Project Description

I

F

(¥

Additional Studies
6. Project Benefits
)

Description of the Environment
Anticipated Environmental impacts and mitigatioh measures

Environmental Monitoring Programme

Environment Management Plan
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APPENDIX IV
(See paragraph 7)

PROCEDURE FOR CONDUCT OF PUBLIC HEARING

1.0 The Public Hearing shall be arranged in a systematic, time bound and
transparent manner ensuring widest possible public participation at the project site(s) or in its
close proximity District -wise, by the concerned State Pollution Control Board (SPCB) or the
Union Territory Pollution Control Committee (UTPCC).

2.0 The Process:

2.1 The Applicant shall make a request through a simple letter to the Member
Secretary of the SPCB or Union Territory Pollution Control Committee, in whose
jufisdiction the project is located, to arrange the public hearing within the prescribed
statutory period. In case the project site is extending beyond a State or Union Territory, the
public hearing is mandated in each State or Union Territory in which the project is sited and
the Applicant shall make separate requests to each concerned SPCB or UTPCC for holding
the public hearing as per this procedure.

2.2 The Applicant shall enclose with the letter of request, at least 10 hard copies
and an equivalent number of soft (electronic) copies of the draft EIA Report with the generic
structure given in Appendix III including the Summary Environment Impact Assessment
report in English and in the local language, prepared strictly in accordance with the Terms of
Rdference communicated after Scoping (Stage-2).'Simultaneously the applicant shalt arrange
to forward copies, one hard and one soft, of the above draft EIA Report along with the
Summary EIA report to the Ministry of Environment and Forests and to the following
aulthorities or offices, within whose jurisdiction the project will be located:

(a) District Magistrate/s

(b) Zila Parishad or Municipal Corporation -

© District Industries Office

(@) Concerned Regional Office of the Ministry of Environiment and Forests

23 On receiving the draft Environmental Impact Assessment report, the above-
mentioned authorities except the MoEF, shall arrange to widely publicize it within their
regpective jurisdictions requesting the interested persons to send their comments to the
concerned regulatory authorities. They shall also make available the draft EIA Report for
ingpection electronically or otherwise to the public during normal office hours till the Public
Hearing is over. The Ministry of Environment and Forests shall promptly display the
Summary of the draft Environmental Impact Assessment report on its website, and also make
the full draft EIA available for reference at a notified place during normal office hours in the
Ministry at Delhi.

24 The SPCB or UTPCC concerned  shall also make similar arrangements for
giving publicity about the project within the State/Union Territory and make available the
Summary of the draft Environmental Impact Assessment report (Appendix II1 A) for
inspection in select offices or public libraries or panchayats etc. They shall also additionally
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make available a copy of the draft Environmental Impact Assessment report to the above
five authorities/offices viz, Ministry of Environment and Forests, District Magistrate etc.

3.0 Notice of Public Hearing:

3.1 The Member-Secretary of the concerned SPCB or UTPCC shall finalize the date,
time and exact venue for the conduct of public hearing within 7(seven) days of the date of
receipt of the draft Environmental Impact Assessment report from the project proponent, and
advertise the same in one major National Daily and one Regional vernacular Daily. A
minimum notice period of 30(thirty) days shall be provided to the public for furnishing their
responses;

32 The advertisement shall also inform the public about the piaces or offices where
the public could access the draft Environmental Impact Assessment report and the Summary
Environmental Impact Assessment report before the public hearing,

3.3 No postponement of the date, time, venue of the public hearing shall be undertaken,
uniess some untoward emergency situation occurs and only on the recommendation of the
concerned District Magistrate the postponement shall be notified to the public through the
same National and Regional vernacular dailies and also prominently displayed at all the
identified offices by the concerned SPCB or Union Territory Poiiution Control Committee;

34  In the above exceptional circumstances fresh date, time and venue for the public
consultation shall be decided by the Member ~Secretary of the concerned SPCB or UTPCC
only in consultation with the District Magistrate and notified afresh as per procedure under
3.1 above.

4.0 The Panel

43  The District Magistrate or his or her representative not below the rank of an
Additional ‘District Magistrate assisted by a representative of SPCB or UTPCC, shall
supervise and preside over the entire public hearmg process.

5.0 Videography

5.1 The SPCB or UTPCC shall arrange to video film the entire proceedings. A copy
of the videotape or a CD shall be enciosed with the public hearing proceedings while
forwarding it to the Reguiatory Authority concerned.

6.0 Proceedings

6.1 The attendance of all those who are present at the venue shall be noted and
annexed with the final proceedings.

6.2 There shall be no quorum required for attendance for starting the proceedings.

6.3 A representative of the applicant  shall initiate the proceedings with a presentation
on.the project and the Summary EIA report. '

| P
6.4 Every persorr present at the venue shall be granted the opportunity to seek
information orp&ariﬁcations on tfe project from the Applicant. The summary of the public
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hearing proceedings accurately reflecting all the views and concerns expressed shall be
recorded by the representative of the SPCB or UTPCC and read over to the audience at the
end of the proceedings explaining the contents in the vernacular language and the agreed
minutes shall be signed by the District Magistrate or his or her representative on the same
day and forwarded to the SPCB/UTPCC concerned.

6.5 A Statement of the issues raised by the public and the comments of the Applicant
shall also be prepared in the local language and in English and annexed to the proceedings:

6.6 The proceedings of the public hearing shall be conspicuously displayed at the
office of the Panchyats within whose jurisdiction the project is located, office of the
concerned Zila Parishad, District Magistrate ,and the SPCB or UTPCC . The SPCB or
UTPCC shall also display the proceedings on its website for general information. Comments,
if any, on the proceedings which may be sent directly to the concerned regulatory authorities
and the Applicant concerned.

7.0 Time period for completion of public hearing

7.1 The public hearing shall be completed within a period of 45 (forty five) days from
date of receipt of the request letter from the Applicant. Therefore the SPCB or UTPCC
concerned shall sent the public hearing proceedings to the concerned regulatory authority
within 8(eight) days of the completion of the public hearing .The applicant ~ may also
directly forward a copy of the approved public hearing proceedings to the regulatory
authority concerned along with the final Environmental lmpact Assessment report or
supplementary report to the draft EIA report prepared after the public hearing and public
consultations. . "

7.2 If the SPCB or UTPCC fails to hold the pubtic hearing within the stipulated
45(forty five) days, the Central Government in Ministry of Environment and Forests for
Category ‘A’ project or activity and the State Government or Union Territory Administration
for' Category ‘B’ project or activity at the request of the SEIAA, shall engage any other
agency or authority to complete the process, as per procedure laid down in this notification.

APPENDIX -V
(See paragraph 7)

PROCEDURE PRESCRIBED FOR APPRAISAL

I. The applicant shall apply to the concerned regulatory authority through a simple
communication enclosing the following documents where public consultations are
mandatory: -

e Final Environment Impact Assessment Report [20(twenty) hard copies and | (o.ne)
soft copy)]

A copy of the video tape or CD of the public hearing proceedings

®

A copy of final layout plan (20 copies)

A copy of the project feasibility report (1 copy}

2. The Final EIA Report and the other relevant documents submitted by the applicant
shall be scrutinized in office within 30 days from the date of its receipt by the concerned
Regulatory Authority strictly with reference to the TOR and the inadequacies noted shall
be communicated electronically or otherwise in a single set to the Members of the EAC
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/SEAC enclosing a copy each of the Final EIA Report including the public hearing
proceedings and other public responses received along with a copy of Form -lor Form
1A and scheduled date of the EAC /SEAC meeting for considering the proposal .

3. Where a public consultation is not mandatory and therefore a formal EIA study is
not required, the appraisal shall be made on the basis of the prescribed application Form. 1
and a pre-feasibility report in the case of all projects and activities other than Item 8 of
the Schedule .In the case of Item 8 of the Schedule, considering its unique project cycle ,
the EAC or SEAC concerned shall appraise all Category B projects or activities on the
basis of Form 1, Form 1A and the conceptual plan and stipulate the conditions for
environmental clearance . As and when the applicant submits the approved scheme
/building plans complying with the stipulated environmental clearance conditions with all
other necessary statutory approvals, the EAC /SEAC shall recommend the grant of
environmental clearance to the competent authority.

4. Every application shall be placed before the EAC /SEAC and its appraisal completed
within 60 days of its receipt with requisite documents / details in the prescribed manner.

5. The applicant shall be informed at least. 15 (fifteen) days prior to the scheduled date of
the EAC /SEAC meeting for considering the project proposal.

6. The minutes of the EAC /SEAC meeting shall be finaliséd within 5 working days of
the meeting and displayed on the website of the concerned regulatory authority. In case
the project or activity is recommended for grant of EC, then the minutes shall clearly list
out the specific environmental safeguards and conditions. In case the recommendations
are for rejection, the reasons for the same shall also be explicitly stated.

APPENDIX VI
(See paragraph 5)

COMPOSITION OF THE SECTOR/ PROJECT SPECIFIC EXPERT APPRAISAL
COMMITTEE (EAC) FOR CATEGORY A PROJECTS AND THE STATE/UT LEVEL
EXPERT APPRAISAL COMMITTEES (SEACs) FOR CATEGORY B PROJECTS TO
BE CONSTITUTED BY THE CENTRAL GOVERNMENT °

1. The Expert Appraisal Committees (EAC(s) and the State/UT Level Expert Appraisal
Committees (SEACs) shall consist of only professionals and experts fulfilling the following
eligibility criteria:

Professional: The person should have at least (i) 5 years of formal University training in the
concerned discipline .leading to a MA/MSc Degree, or (ii) in case of Engineering
/Technology/Architecture disciplines, 4 years formal training in a professional training course
together with prescribed practical training in the field leading to a B.Tech/B.E./B.Arch. Degree,
or (iif) Other professional degree (e.g. Law) involving a total of 5 years of formal University
training and prescribed practical training, or (iv) Prescribed apprenticeship/article ship and pass
examinations conducted by the concerned professional association (e.g. Chartered Accountancy
).or (v) a University degree , followed by 2 years of formal training in a University or Service
Academy (e.g. MBA/IAS/IFS). In selecting the individual professionals, experience gained by
them in their respective fields will be taken note of

Expert: A professional fulfilling the above eligibility criteria with at least 15 yeats of relevant
experience in the field, or with an advanced degree (e.g. Ph.D.) in a concerned field and at least
10 years of relevant experience.

Age Below 70 years. However, in the event of the non-availability of /paucity of experts in a
given field, the maximum age of a member of the Expert Appraisal Committee may be allowed
up to 75 years
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2. The Members of the EAC shail be Experts with the requisite expertise and experience in the
following fields /disciplines. In the event that persons fulfilling the criteria of “Experts™ are not
available, Professionals in the same field with sufficient experience may be considered:

# Environment Quality Experts: Experts in measurement/monitoring, analysis and
interpreétation of data in relation to environmental quality

. . Sectoral Experts in Project Management: Experts in Project Management or
Managé¢ment of Process/Operations/Facilities in the relevant sectors.

. Environmenta] Impact Assessment Process Experts: Experts in conducting and
carrying out Environmental Impact Assessments (EIAs) and preparation of Environmental
Managément Plans (EMPs) and other Management plans and who have wide expertise and
knowleige of predictive techniques and tools used in the EIA process

. Risk Assessment Experts

o Life Science Experts in floral and faunal management

. Forestry and Wildlife Experts

° Environmental Economics Expert with experience in project appraisal

3. The Membership of the EAC shall not exceed 15 (fifteen) regular Members. However
the Chairperson may co-opt an expert as a Member in a relevant field for a particular meeting
of the Committee.

4, The Chairperson shall be an outstanding and experienced environmental policy expert
or expert in management or public administraticn with wide experience in the relevant
develogment sector.

5. The Chairperson shall nominate one of the Members as the Vice Chairperson who shall
preside over the EAC in the absence of the Chairman /Chairperson.

6. A representative of the Ministry of Environment and Forests shall assist the Committee
as its Secretary.

7. The maximum tenure of a Member. including Chairperson. shall be for 2 (two) terms of 3
(three) years each.

8. The Chairman / Members may not be removed prior to expiry of the tenure without cause
and proper enquiry.

Printed by the Manager, Govi. of India Press, Ring Road, Mayapun. New Dol s
and Published by the Controller of Publications, Delhi-110053
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ANNEXURE - R/ 2

. Government of India

Ministry of Environment, Forest and Climate Change
(1A-11 Section)

Indira Paryavaran Bhavan
Jor Bagh Road, Aliganj
New Delhi-110 003

Email: aditya.narayan@nic.in
Dated: 6" November 2024

To,

The Chairman,
Haryana State Pollution Control Board
C-11, Seetor-6. Panchiula,

Harvaena- 134169

Subject: Case of Original Application No. 802 of 2023/PB in the matter of Anand Hooda
Vs Haryana State Pollution Control Board before Hon’ble National Green
Tribunal (Eastern Zone Bench) - reg. '

Reference: (i) Order dated 15.05.2024 passed in O.A. No. 807/7()24, Anand Hooda vs
Haryana State Pollution Control Boar d

(ii) Order Dated 3.06.2021 passed in O.A. No. 787/7020 Dastqk N.G.O. vs.
Svnmhem Ongamcs Pvt. Ltd. & Ors.

Um}uswncd is directed to draw reference to the above- utcd court matter before lh(,
Hon’ble National Green Tribunal (PB).Wherein the Ministry Thas been 1mpl caded as paﬁy by
the order dated 30.08.2024. The broad a]leﬂahom in this ong,mal application are in reference
to that a private respondent units manufacturing formaldehyde are operating in Yamuna
Nagar without obtaining ‘any environmental clearance and in \1olat10n of the law. The
Applicant prayers before the Hon’ble Tribunal to direct the Respondent to submit a report
with respect to the present status as to whether the errant manufacturing units in the State of
Haryana have applied for necessary Environmental Clearance in terms of EIA notification
S.0. 1533 dated 14.09.2006.- Further Applicant has prayed for the closure of units operating
without Environmental Clearance and closure of units which have expanded their
manufacturing capacity without prior CTE as mandated in terms of the notification of the
Ministry of Environment Forest and Climate Change.

2. Reference is invited to the order dated 15.05.2024 in the instant matter where in the
Hon’ble Tribunal has noted that the issue in the instant Original Application was decided by
Tribunal by order dated 03.06.2021 passed in O.A. No. 287/2020, Dastak N.G.O. v. Synochem
Organics Pvt. Ltd. & Ors. wherein order of State of Haryana allowing manufacture of -

S1. favrer 'ﬂiill! &<qre /Dr. Vima
| H
. | Kumar atwal

Me
mber Secretary, Scnenhst B

qq TG
M/o Envuronment ,Forest
and Chmate
Change ‘\”
Govt. of Indla New Delhl
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formaldehyde permitting unit to operate for six months without EC was under challenge and
while disposing of the said original application Tribunal had observed:-

“We this hold that withour prior EC the units cannot be allowed to operate. The
State has no povwer to exempt the requirement of prior EC or to allow the units to
Sfunction without EC on pavment of compensation. Same view has been taken in O.4.
No. 84072019, Avush Garg v. UOI & Ors. Which has been dealt with by a separate
order today. ™

2. In reference to above, following information/documents are sought from SPCB,
Haryana for further examination of the matter in the Ministry in reference to
the Court Case:
a. How many units are manufacturing formaldehyde are operating in the area
around and about Yamuna Nagar?
b. How many units are manufacturing formaldehyde are operating without
Environmental Clearance in Yamuna Nagar?
¢. How many units are manufacturing formaldehyde are operating on CTO?
d. Please provide the Action taken report on compliance of Order Dated
03.06.2021 passed in O.A. No. 287/2020, Dastak N.G.O. v. Synochem
Organics Pvt. Ltd. & Ors.

3. Considering the court matter urgent, timely response within the period of one week will
be appreciated.

This issues with the approval of Competent Authority.
Yours si,nc‘erely
F=)
‘ AN Singh
(Director/ Scientist “F?)

Enclosed: as above.
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Regional Office,

Haryana State Pollution Control Board
S.C.0. No- 131, Sector -17, HUDA, Jagadhri, Yamuna Nagar
hspcbroyr@gmail.com

v - o - S - - e - oy - T S B A4 Vet e " O G S S . G 0 S G - 0 8 o B e o

HSPCB/YR/2024/ )47 1

Aditya Narayan Singh,
Director/Scientist ‘F’,

ARNERURE - R/S

New Delhi.
Subject: Case of Original Application No. 802/2023/PB in the
matter of Anand Hooda Vs Haryana State Pollution
Control Board before Hon’ble National Green Tribunal
(Eastern Zone Bench)-reg.
Ref:- (i)  Order dated 15.05.2024 passed in O.A. No. 802/2024, Anand
Hooda Vs. Haryana State Pollution Control Board.
(i)  Order dated 03.06.2021 passed in O.A. No. 287/2020, Dastak
N.G.O. Vs Synochem Organics Pvt. Ltd. & Ors.
(iii)  Your office letter dated 06.11.2024.

Kindly refer to the subject noted above, the desired
information/documents are required given below:- Annexure P-1.

Sr. | Name & Status of Status of CTO Status of
No. | Address of Environment Prosecutio
Unit Clearance n

p Shiva Chem, Not required, CTO valid upto
Plot No. 64, The unit 30.03.2026
HSIIDC, established Not
Manakpur, before EIA required
Yamuna Nagar | Notification,20
06
2 RS Obtained , CTO valid upto
ChemicalsVillage SEIAA 30.09.2026
Kunjal Jattan, | (128)/HR/202 Not
Tehsil 1/691 dated required
Radaur,Distt. 13.07.2021
Yamunanagar
3 Synochem Applied & CTO valid upto
Organics Pvt. pending 30.09,2028
Ltd, Plot No. 54, | before SEIAA
HSIDC,
Industrial Filed
Estate,
Manakpur,
Jagadhri,
Yamuna Nagar
4 Apcolite Polymer Applied & CTO valid upto
Pvt. Ltd., Vill- pending 30.09.2028
Ghespur, 21 KM before Filed
Road Ladwa MOEF&CC
Road, Radour,

'3 B
SLOTAHeT BHR gcdiel/Dr. Vimal Kumar Hatwal

e whEa Jsnfies g
Member Secretary, Scientist-'E'
qaiazvol, a9 uq Grerary aReads w@srery V'

M/o Environment,Forest and Climate Change

IR AIBIR, —=F =

Govt. of India, New Delhi
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SANWARIA
POLYMER
INDUSTRIES
PRIVATE
LIMITED (Old
Name Jai Bharat

Applied &
pending
before SEIAA

CTO valid upto
30.09.2025

Polymer and Flled
Chemicals), Plot
No 211 HSIDC
Manakpur,
Jagardhri
Pahwa Plastics Applied & CTO valid upto
Pvt Ltd, Village pending 30.09.2024 and
Jathlana, before applied for Filed
Radaur, Yamuna MoEF&CC Renewal of CTO is
Nagar under process.
Goyal Overseas, | Obtained vide CTO valid upto
Village EC 30.09.2027
Shehzadpur Identification
Tehsil Jagadhri No. - -
EC23A021HR1
525?‘}:_";? M Filed
11011/107/20
21-IA-1I(I)
Date of Issue
' EC -
17/04/2023
OM CHEM, Obtained vide CTO valid upto
Village Kurali EC 30.09.2028
Sabapur Road Identification
Tehsil Bilaspur, No. -
Yamuna Nagar | EC22A021HR1
34768 File No. :
CIA-3- Filed
11011/106/20
21--IA-II(I)
Date of Issue
EC -
21/12/2022
Decent Drugs Applied & CTO valid upto
Pvt. Ltd., pending 30.09.2025
Salempur, before Filed
Bangar Road, MOEF&CC
Chhachrauli,

Yamuna Nagar,
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10 ChemWood Applied & CTO granted &
Industries, pending valid upto
Village before 30.09.2026
Bhagwanpur, MoEF&CC Filed
Kharwan Road,
Jagadhri,
Yamuna Nagar
11 | Guruji Overseas, Applied & CTO granted &
Khasra No. pending valid upto
13//12/2, before 30.09.2026
13/?/1, L3/1., MoEF&CC
13/4, 14/2, ‘
13/3, Khajuri ied
Road, Vill
Jathlana, Tehsil,
Radaur, Yamuna
Nagar
12 | M/s Globe Panel Applied & CTO valid upto
Industries Inida pending 30.08.2027
Pvt. Ltd., (unit- | before SEIAA Filed
3), M-28, E-57,
Industrial Area,
Yamuna Nagar

a) There are 12 units are manufacturing formaldehyde are
operating in the area around and about Yamunanagar.

b) There are 8 units are manufacturing formaldehyde are
operating without  Environmental Compensation in
Yamunanagar.

C) All the 12 units are operating after obtaining Consent to
Operate from the HSPCB.

d) Action taken by HSPCB are given below:-

The Haryana State Pollution Control Board has field Prosecution in

Special Environment court, Kurukshetra under Environment

Protection Act for not obtaining Environmental Clearance.

S

Regional Officer,
Yamuna Nagar Region
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Sr. | Name & Status of Status of CTO Status of
No. | Address of Environment Prosecutio
Unit Clearance n
1 Shiva Chem, Not required, CTO valid upto
Plot No. 64, The unit 30.03.2026
HSIIDC, established Not
Manakpur, before EIA required
Yamuna Nagar | Notification,20
06
2 RS Obtained , CTO valid upto
ChemicalsVillage SEIAA 30.09.2026
Kunjal Jattan, (128)/HR/202 Not
Tehsil 1/691 dated required
Radaur,Distt. 13.07.2021
Yamunanagar
3 Synochem Applied & CTO valid upto
Organics Pvt. pending 30.09.2028
Ltd, Plot No. 54, | before SEIAA
HSIDC,
Industrial Filed
Estate,
Manakpur,
Jagadhri,
Yamuna Nagar
4 | Apcolite Polymer Applied & CTO valid upto
Pvt. Ltd., Vill- pending 30.09.2028
Ghespur, 21 KM before Filed
Road Ladwa MoEF&CC
Road, Radour,
Yamuna Nagar
5 SANWARIA Applied & CTO valid upto
POLYMER pending 30.09.2025
INDUSTRIES before SEIAA
PRIVATE
LIMITED (Old
Name Jai Bharat Hilad
Polymer and
Chemicals), Plot
No 211 HSIDC
Manakpur,
Jagardhri
6 Pahwa Plastics Applied & CTO valid upto
Pvt Ltd, Village pending 30.09.2024 and
Jathlana, before applied for Filed
Radaur, Yamuna MoEF&CC Renewal of CTO is
Nagar under process.
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7 Goyal Overseas, | Obtained vide CTO valid upto
Village EC 30.09.2027
Shehzadpur Identification
Tehsil Jagadhri No. -
EC23A021HR1
52594 File No. Filed
- IA-J-
11011/107/20
21-IA-II(I)
Date of Issue
EC -
17/04/2023
8 OM CHEM, Obtained vide CTO valid upto
Village Kurali EC 30.09.2028
Sabapur Road Identification
Tehsil Bilaspur, No. -
Yamuna Nagar | EC22A021HR1
347?81':_|IJe_ No. Filed
11011/106/20
21--IA-II(I)
Date of Issue
EC -
21/12/2022
9 Decent Drugs Applied & CTO valid upto
Pvt. Ltd., pending 30.09.2025
Salempur, before Filed
Bangar Road, MoEF&CC
Chhachrauli,
Yamuna Nagar.
10 ChemWood Applied & CTO granted &
Industries, pending valid upto
Village before 30.09.2026
Bhagwanpur, MoEF&CC Filed
Kharwan Road,
Jagadhri,
Yamuna Nagar
11 | Guruji Overseas, Applied & CTO granted &
Khasra No. pending valid upto
13//12/2, before 30.09.2026
13/5/1, 13/1, MoEF&CC
13/4, 14/2, :
13/3, Khajuri Fileg
Road, Vill
Jathlana, Tehsil,
Radaur, Yamuna
Nagar
12 | M/s Globe Panel Applied & CTO valid upto
Industries Inida pending 30.09.2027
Pvt. Ltd., (unit- | before SEIAA Filed

3), M-28, E-57,
Industrial Area,
Yamuna Nagar
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Arngxvke - ﬁ’b\

Item No. 07 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

(By Video Conferencing)

Original Application No. 287/2020
(I.A. No. 10/2021)

(With report dated 03.03.2021)
Dastak N.G.O. Applicant
Versus

Synochem Organics Pvt. Ltd. & Ors. Respondent(s)

Date of hearing: 03.06.2021

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER

HON’BLE MR. JUSTICE M. SATHYANARAYANAN, JUDICIAL MEMBER

HON’BLE MR. JUSTICE BRIJESH SETHI, JUDICIAL MEMBER
HON’BLE DR. NAGIN NANDA, EXPERT MEMBER

Applicant: Dr. S.S. Hooda, Advocate

Respondent: Mr. Anil Grover, Senior AAG with Mr. Rahul Khurana, Advocate
for State of Haryana and HSPCB
Ms. Sunita Bhardwaj, Advocate for MoEF&CC
Mr. A.K. Prasad, Advocate for CGWA
Mr. Sunil Chadha, Senior Advocate with Mr. Akshay Chadha,
Advocate for R-6
Mr. Pardeep Gupta, Advocate for R-1
Mr. Shiv Mangal Sharma and Mr. Sourabh Rajpal, Advocate for R-3,587
Mr. Ashu Jain, Advocate

ORDER
1. This application seeks quashing of the order of State of Haryana
dated 10.11.2020 allowing manufacturers of formaldehyde, requiring
prior Environmental Clearance (EC), to operate for six months without
EC, subject to making application for EC within 60 days. The applicant
submits that requirement of prior EC is mandatory. There is no
jurisdiction with the State to exempt the same. Reference has been made
to an order of this Tribunal dated 28.11.2019 in O.A. No. 840/2019,

Ayush Garg v. Union of India & Ors. to the effect that consent to establish

N
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to such establishments is liable to be removed. Accordingly, closure
order was passed by the State PCB but thereafter the impugned order
has been passed by the State of Haryana. It is further stated that the
industries are using ground water of approximately 6 Lakhs litres per
day without requisite permission of the Ground Water Authority. There is
also non-compliance of Manufacture, Storage, and Import of Hazardous
Chemicals Rules, 1989. No requisite safety measures have been allotted.
There has been incidents of damage to the crops, soil and ground water
for which no adequate compensation has been recovered. TDS of the
water has been reduced to almost zero by use of Hydrochloric Acid (33%)
and pH level has increased. Untreated effluents are dumped back into
the ground water through reverse borewells. In the condensation
process, excess steam is discharged, using chimney adding to the air
pollution. There is no mechanism to check leaching of methanol from
underground tanks. This is one of the causes of cancer. As per statistics,
39% of national deaths from cancer are taking place in the State of

Haryana.

2. The matter last considered on 9.12.2020 and finding prima-facie
merit in the case of the applicant, the contesting respondents were
required to show cause why impugned order dated 10.11.2020 passed by
the State of Haryana be not quashed. Operative of the part of the order

is as follows:-

2. We prima facie find the impugned order to be without
Jurisdiction. Requirement of prior environmental clearance cannot be
dispensed with. This legal position has been recently reiterated in
Alembic Pharmaceuticals Ltd. v. Rohit Prajapati & Ors., 2020 SCC
Online 347. Learned Counsel for Respondent Nos. 1 and 6 have put
in appearance without notice and have relied upon specific condition
in the Notification dated 14.09.2006 to the effect that prior EC is not
required where such prior EC is obtained by the industrial area,
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where a unit is set up. There is no merit in the submission as there
is nothing to show that such prior EC has been obtained by the
industrial area in question.

3. Accordingly, let the contesting respondents show cause why
the impugned order be not quashed by their response by email
before the next date. The applicant may provide a set of papers and
a copy of this order to all the contesting respondents and file an
affidavit of service within one week.”

Accordingly, the State of Haryana has filed an action taken report

dated 03.03.2021 through the Secretary, Environment inter-alia stating

as follows:-

“3.  That for the purpose of environmental protection certain
restriction and prohibition on new projects and activities, or on the
expansion or modernization of the existing project or activities
based on their potential environmental impact were imposed vide
S.0. 1533 dated 14.09.2006 by MoEF, GOI under schedule to the
aforementioned notification, the process of manufacturing of
Formaldehyde is covered under provision 5(f) which requires prior
Environmental Clearance (EC) from the competent authorities
State Environment Impact Assessment Authority(SEIAA)/ MoEF &
CC, GOI, before establishment and operation of such units,
besides other mandatory clearances as applicable.

4. That 15 formaldehyde units (list attached at Annexure — R/ 1)
were issued consent to establish and consent to operate by Haryana
State Pollution Control Board at different times which were later
revoked by the HSPCB for violating provision 5(f) of schedule to EIA
Notification 2006 on the ground that no prior environmental
clearance was obtained before establishment and operation of these
units.

5. That a representation was received from all Haryana
Jormaldehyde manufacturing association, Yamunanagar dated
23.10.2020 addressed to Additional Chief Secretary to Gout. of
Haryana department of Environment and Climate Change,
Chandigarh requesting to allow such formaldehyde units to operate
and give sufficient time reasonable to obtain the Environmental
Clearance from MoEF & CC and SEIAA on the basis of parity that
same decision was taken by State of Rajasthan in similar case
(Annexure —R/2). The copy of order of Rajasthan State Pollution
Control Board was annexed with aforementioned representation.

6. That keeping in view the fact that units were established
with the requisite consent from Haryana State Pollution Control
Board and were operating with the necessary pollution control
measures, as prescribed by Board, along with the investment in
plant and machinery incurred by the individual units in
establishing their plants, possible stock of raw material used for
production, the case was referred to Government of Haryana by
Haryana State Pollution Control Board for granting interim relief to
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these units for obtaining environmental clearance from the
appropriate authority.

7. The units were granted interim relief on basis of the fact
that notification dated 14.09.2006 is being re-drafted by MoEF &
CC and the zero draft has been circulated to all the States and
other Stake holders for comments. The finalization and publication
of revised notification is likely to take some time and that window
Jor accepting application seeking environmental clearance is not
kept open at present by the MoEF & CC.

Further, it is to mention here specifically that from the facts
and circumstances of the given case, it can easily be inferred that
the industries were operating in good faith with valid CTE/CTOs
granted by Haryana State Pollution Control Board. Alongside it was
admitted by Haryana State Pollution Control Board that the units in
question were posing any pollution hazards and that only
procedural laps was the deficiency against these units.

8. That keeping in view all the aforementioned facts, Government
of Haryana vide order No. 16/ 14/2020-3Env. dated 11.11.2020
(Annexure—R/ 3) decided to allow these units to continue their
operation for a period of 6 months without invoking any legal
action against the procedural laps occurred, with the condition
that these units will apply for environmental clearance within a
period of 60 days from the date of issuance of this
communication.”
4. Reply has also been filed on behalf of the contesting Respondents
Nos. 3, 5 and 7 which is in identical terms. It is stated that the
contesting respondents have now sought EC in violation category. It is
also stated that Central Government has delegated powers to the
Haryana Government vide Notification dated 10.02.1988 which enables
the State to exempt units from seeking EC and thus order dated
10.11.2020 of the State of Haryana is valid. The point of requirement of
EIA was never raised for about 9 years during which the private
respondents have functioned which shows that the Authorities
themselves were not aware about this requirement. The private

respondents were merely given breathing time to comply with the law.

The said units are not causing any pollution and even if prior EC is not
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taken, Principle of Proportionalities applies as held in Alembic Chemicals

v Rohit Prajapatil.

5. ~ We have heard learned counsel for the parties and with their

assistance perused the records.

6. While the period of operation of the impugned order is over, we
have gone into the matter on merits in view of contest by the private

respondents.

7. It is clear from the stand of the State itself that prior EC is required
under EIA Notification dated 14.09.2006 (Entry 5(f) of the Schedule.
Once it is so there is no justification to permit function of such units in
violation of mandate of law. In Alembic Chemicals v Rohit Prajapati &
Ors., 2020 SCC Online 347, the Hon’ble Supreme Court has made it
clear that prior EC requirement cannot be dispensed with. While it is
true that having regard to the fact situation therein particularly grant of
EC later, the units were not closed and instead were required to pay
compensation for the period the units functioned without prior EC, it
does not mean that in absence of prior EC the units can be allowed to
function by paying compensation. We thus hold that without prior EC
the units cannot be allowed to operate. The State has no power to exempt
the requirement of prior EC or to allow the units to function without EC
on payment of compensation. Same view has been taken in O.A. No.
840/2019, Ayush Garg v. UOI & Ors. which has been dealt with by a

separate order today.

8. As regards the stand of the private respondents that the State has

delegated power under section 3(3) of the Environment (Protection) Act,

12020 SCC OnLine SC 347
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which implies that the State could exempt EIA requirement, neither any
such delegation is shown nor the State claims to have such power or to
have exercised such power. A statement has been made on behalf of the
private respondents as well as State that the units now stand closed.
Learned Counsel for the private respondents also submitted that their
units have been functioning in a bonafide manner without causing
pollution. Though they did not have EC only for want of knowledge of
such requirement, they had requisite consents to establish and operate
which have been renewed from time to time. They wish to comply with

law and have also applied for EC.

9. We are of the view that since prior EC is statutory mandate, the
same must be complied. We have no doubt that the stand of the private
respondents will be duly considered by the concerned regulatory
authorities, including the MoEF&CC on merits and in accordance with
law but till compliance of statutory mandate, the units cannot be allowed
to function. For past violations, the concerned authorities are free to take
appropriate action in accordance with polluter pays principle, following

due process.
The application is disposed of.

In view of order in the main matter, I.A. No. 10/2021 also stands

disposed of.

Adarsh Kumar Goel, CP

Sudhir Agarwal, JM
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June 03, 2021
Original Application No. 287/2020
A

M. Sathyanarayanan, JM

Brijesh Sethi, JM

Dr. Nagin Nanda, EM
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ITEM NO.9+36 Court 10 (video Conferencing) SECTION XVII

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

Civil Appeal No(s). 2881/2021
NEETU SOLVENTS Appellant(s)
VERSUS
VINEET NAGAR & ORS. Respondent(s)

(FOR ADMISSION and I.R. and IA No.85930/2021-EXEMPTION FROM FILING
C/C OF THE IMPUGNED JUDGMENT and IA No.85923/2021-EX-PARTE STAY )

WITH

CA No. 4431/2021 (XVII)

(IA No.86962/2021-EXEMPTION FROM FILING C/C OF THE IMPUGNED
JUDGMENT and IA No.86960/2021-EX-PARTE STAY and IA No.86981/2021-
PERMISSION TO FILE ADDITIONAL DOCUMENTS/FACTS/ANNEXURES...)

C.A. No. 4432/2021 (XVII)

( IA No.86975/2021-EXEMPTION FROM FILING C/C OF THE IMPUGNED
JUDGMENT and IA No0.86974/2021-EX-PARTE STAY and IA No.86979/2021-
PERMISSION TO FILE ADDITIONAL DOCUMENTS/FACTS/ANNEXURES)

Date : 30-07-2021 This appeal was called on for hearing today.

CORAM : HON'BLE MS. JUSTICE INDIRA BANERJEE
HON'BLE MR. JUSTICE V. RAMASUBRAMANIAN

For Appellant(s) Mr. Nidhesh Gupta, Sr. Adv.
Mr. Tarun Gupta, AOR

For Respondent(s)

UPON hearing the counsel the Court made the following
ORDER

Issue notice returnable in two weeks.
Dasti service, in addition, is permitted.

The impugned order has apparently been passed without giving
the affected parties including the appellant herein, an opportunity

saeprefonvefyaaring . There will, accordingly, be an ad interim stay of
%ﬁﬁ ration of the impugned order and the consequential orders.
(GULSHAN KUMAR ARORA) (MATHEW ABRAHAM)
AR-CUM-PS "I9S MeN ‘eibul so ino COURT MASTER (NSH)
f&"’;ﬁ elﬂw'loﬁplie 13‘\5103 wauju‘ciﬁug o/W
= lsuuanog AJe;anzgagfékVa Q

F. by Blajis
[emieH Jewny |ewt/ﬁ%/ﬁlh22 m&lﬁhg iy )
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ITEM NO.3 Court 8 (video Conferencing) SECTION XVII

SUPREME COURT OF INDIA
RECORD OF PROCEEDINGS

Civil Appeal No(s). 2881/2021
NEETU SOLVENTS Appellant(s)
VERSUS

VINEET NAGAR & ORS. Respondent(s)

(IA No. 91538/2021 - ADDITION / DELETION / MODIFICATION PARTIES)

WITH
C.A. No. 4432/2021 (XVII)
(IA FOR ADDITION/DELETION/MODIFICATION PARTIES ON IA 91622/26021)

C.A. No. 4431/2021 (XVII)
(IA FOR ADDITION/DELETION/MODIFICATION PARTIES ON IA 91547/2021)

C.A. No. 4654/2021 (XVII)

(FOR ADMISSION and I.R. and IA No.95483/2021-EXEMPTION FROM FILING
C/C OF THE IMPUGNED JUDGMENT and IA No.95481/2021-EX-PARTE STAY and
IA No.95485/2021-PERMISSION TO FILE ADDITIONAL DOCUMENTS/FACTS/
ANNEXURES)

C.A. No. 4748/2021 (XVII)

(IA No0.97344/2021-EXEMPTION FROM FILING C/C OF THE IMPUGNED
JUDGMENT and IA No0.97343/2021-EX-PARTE STAY and IA No.97346/2021-
PERMISSION TO FILE ADDITIONAL DOCUMENTS/FACTS/ANNEXURES)

Date : 25-08-2021 These matters were called on for hearing today.

CORAM : HON'BLE MS. JUSTICE INDIRA BANERJEE
HON'BLE MR. JUSTICE V. RAMASUBRAMANIAN

For Appellant(s) Mr. Nidhesh Gupta, Sr. Adv.
Mr. Tarun Gupta, AOR

For Respondent(s) Mr. Maninder Singh, Sr. Adv.
Mr. Vineet Nagar, Adv.
Ms. Ambika Kajal, Adv.
Mr. Pawan Kumar Sharma, Adv.

S e Mr. Rameshwar Prasad Goyal, AOR
oyl

Teoarsy .

Rosmen =] Mr. Pradeep Misra, AOR.

Mr. Daleep Dhyani, Adv.

Mr. Suraj Singh, Adv.

Mr. Manoj Kumar Sharma, Adv.
Mr. Bhuwan Chandra, Adv.
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UPON hearing

Applications for
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Aishwarya Bhati, ASG
Archana Pathak Dave, Adv.
Subhranshu, Adv.

Priyanka Das, Adv.
Gurmeet Singh Makker, AOR

Tahir Ashraf Siddiqui, AOR

Dhruv Mehta, Adv.

Rajesh Kumar Gautam, AOR
Kartik Jindal, Adv.
Anant Gautam, Adv.

Nipun Sharma, Adv.
Madhur Tewatia, Adv.
Ravi Solanki, Adv.

the counsel the Court made the following

ORDER

deleting the proforma

respondents are

allowed. The names of the proforma respondent be deleted from the

array of parties at the risk of the petitioners.

It is made clear that the interim orders passed by this Court

will not stand in the way of requisite permits and clearances being

processed and issued.

List the Civil Appeals along with Civil Appeal No. 4795

of 2021 and other connected matters.

(MANISH ISSRANI)
COURT MASTER(SH)

(MATHEW ABRAHAM)
COURT MASTER(NSH)
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ANNEXVLE - tl/ 6

F. No. 1A3-3/4/2024-1A.I1I [E 230791]
Government of India
Ministry of Environment, Forest and Climate Change
(Impact Assessment Division)

Kkkkk
Indira Paryavaran Bhawan
Aliganj, Jorbagh Road
New Delhi-110 003
Dated: 8t January, 2024
OFFICE MEMORANDUM

Sub: Stay imposed by Hon’ble Supreme Court with reference to the SOP dated 7t July
2021 and OM dated 28th January 2022 - reg.

The Ministry issued a Standard Operating Procedure (SOP) dated 7t July 2021
bearing the file number 22-21/2020-1A.111, for identification and handling of violation
cases under EIA Notification 2006 in compliance to order of the Hon’ble National Green
Tribunal in Appeal No. 34/2020 (WZ) titled Tanaji B. Gambhire Vs Chief Secretary,
Government of Maharashtra.

2, The SoP was challenged in the Madurai Bench of the High Court of Madras in the
matter W.P.(MD) No. 11757 of 2021 titled Fatima Vs Union of India and was interim
stayed vide order dated 15t July 2021.

3. Subsequently, in the Order dated 9% December 2021 in the matter of Civil Appeal
Nos. 7576-7577 of 2021 in Electrosteel Steels Limited Vs Union of India and Ors., the
Hon'ble Supreme Court of India inter-alin observed the following;:

"93. The interim order passed by the Madras High Court appears to be niisconceived.
However, this Court is not hearing an appeal from that interim order. The interim stay
passed by the Madras High Courl can have no application lo operation of the Standard
Operating Procedure to projects in territories beyond the territorial jurisdiction of Madras
High Court. Moreover, final decision may have been taken in accordance with the
Orders/Rules prevailing prior to 7 July, 2021."

4. In this regard, the Ministry issued an OM dated 28" January, 2022 for circulating
the above order of the Hon'ble Supreme Court to all the EACs and SEIAAs/SEACs. In
view of the above observations of the Hon'ble Supreme Court, violation proposals
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pertaining to all the States except the State of Tamil Nadu were being appraised at the
Central level and the respective SEIAAs/SEACs.

5. However, the Hon’ble Supreme Court in W.P.(C) No. 1394/2023 titled Vanashakti
vs. Union of India, has stayed the operation of both the Office Memoranda dated 7t July
2021 and dated 28" January 2022 issued by this Ministry.

6. The copy of the order which is self-explanatory is enclosed herewith for necessary

action.

7. This is issued with the approval of the competent authority. M
3 3 \\\2

(Sundar Ramanathan)
Scientist E

Encl: As above,
To

I. Chairperson/ Member Secretaries of all Expert Appraisal Committees
2. Chairperson/Member Secretaries of all SEIAAs/SEACs
3. All Officers of IA Division

Copy for information to

PS to Hon’ble MEF&CC

PS to Hon'ble MoS, EF&CC

PPS to Secretary, EI'&CC

PPS to AS (TK)/]S (SKB)
Website, MoE&CC /Guard file

U‘t-l‘—le*\)'-—
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ITEM NO.23 COURT NO.3 SECTION PIL-W

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

Writ Petition(s)(Civil) No(s). 1394/2023

VANASHAKTI Petitioner(s)
VERSUS

UNION OF INDIA Respondent(s)

(FOR ADMISSION and IA N0.257416/2023-APPROPRIATE

QRDERS/DIRECTIONS )

Date : 02-01-2024 This petition was called on for hearing today.
CORAM :

HON'BLE MR. JUSTICE B.R. GAVAI
HON'BLE MR. JUSTICE SANDEEP MEHTA

For Petitioner(s) Mr. Gopal Sankaranarayanan, Sr. Adv.
Mr. vanshdeep Dalmia, AOR
Ms. Anisha Jian, Adv.
Ms. Tanya Shrivastava, Adv.

For Respondent({s)

UPON hearing the counsel the Court made the following
0ORDER

o B8 Issue notice returnable in four weeks.

2. Until further orders, there shall be stay of
operation of the OFffice Memoranda dated 7" July,
2021 and 28'" January, 2022 issued by the Ministry of

Environment, Forest and Climate Change.

(ASHA SUNDRIYAL) {BEENA JOLLY)
ASTT. REGISTRAR-cum-PS COURT MASTER (NSH)

Signalyie NelVenfied
Oignaly si by
ASHA SUNGAIYAL
Date 208401 G5

16 37 2!{7_5’

Reason

99
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M Gma" Naveen Kumar <naveenkraor@gmail.com>
Reply Affidavit on behalf of the Ministry of Environment, Forest and Climate
Change .. Original Application No.802 of 2024

Naveen Kumar <naveenkraor@gmail.com> 9 December 2024 at 12:17

To: Smita Bankoti <smita.bankoti@gmail.com>, officeofadvtarungupta@gmail.com, Panchkula Region Hspcb
<hspcbropkl@gmail.com>

Sir,
Kindly find attached copy of Original Application in the Captioned Matter.

ﬁ Affidavit in O.A. No.802 of 2024 Anand Hooda Vs
HSPCB.pdf

Regards

Naveen Kumar

Advocate -On- Record

Supreme Court of India

D-374, Ground Floor, Defence Colony,
New Delhi, Pin Code -110024,

Phone N0.9899697779,
Tel.:011-40813322, 408177355

E-mail: naveenkraor@gmail.com


https://drive.google.com/file/d/1MTt3kzQOFtPmCSrPle6Col9LQ_UlE1nl/view?usp=drive_web
mailto:naveenkraor@gmail.com
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